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SHRI BHUPESH GUPTA : Chief Bureaucratic that they would recognise these languages

Insolence.

MR. CHAIRMAN : 1 think the matter j
should be taken more seriously. I have !
heard most of the Members who wanted to say
something on this issue. After hearing the
Home Minister I think no question of privilege
arises.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR. CHAIRMAN : Prof. Wadia, had not
finished his speech. He may proceed now.

PrROF. A. R. WADIA (Nominated) : Mr.
Chairman, Sir, there are just two points which
I should like to make. The first point is,
whether we liked it or not, there was a
tremendous outburst of violence in South
India on the 26th of January and in the week
following. That violence we may deplore, but
we cannot be blind to the fact that it did take
place.

SHRI A. B. VAJPAYEE (Uttar Pradesh) :
We must deplore.

PROF. A. R. WADIA : We must deplore. I
do deplore it. But it poses a challenge to us,
and the challenge is that we have to choose
between the oneness of India and the
supremacy of Hindi. We have to answer that
question very boldly. So far as I understand it,
my answer is absolutely unequivocal, that it
must be in favour of the oneness of India. As |
said yesterday, a language is a very secondary
thing to me; it is only a means to an end and
we cannot accept the supremacy of Hindi if it
does not go with the oneness of India.

Now, Sir, yesterday I got a little leafle
which every other Member must have als( got
from the Pradeshik Hindi Sahitya Sam-melan.
I was very depressed to find that they are
trying to enter into a very unholy bargain with
the various languages in the different States
of India by saying

even at the Centre. Now this cuts at the very
root of our unity. And in this connection I
should like to quote the words of no less a
person than Dr. Rajendra Prasad towards the
conclusion of the debate on language in the
Constituent Assembly. He asked :

"Do we think, can we imagine that we
shall be able to keep together all the
provinces, bind them together, if we
thought of having as many languages as
there are in existence for Central admin-
tration purposes ?"

It is a great warning. These words were
uttered in 1949. They were true then and they
are true in the year 1965. We cannot barter
away our unity just to please the various Chief
Ministers or the Ministers of the different
States who unfortunately do not look beyond
the tip of their nose metaphorically or literally,
beyond the frontiers of their own States. This
unity of India is at stake. And, therefore, we
must do everything possible to maintain it.

Sir, the second point that I wish to make
out is that, whether we accept Hindi now or
after some time, there is one thing which we
must accept almost immediately, and that is
the Roman script. I say it with all the force I
can command.

The Roman script is not English. The
Romans are dead and gone but their script
lives. I know the argument that the Deva-
nagari script is a monument of perfection. It
may be so.

SHRI A. B. VAJPAYEE : We do not say.

PrROF. A. R. WADIA : It may be, I am not
concerned with denying it but the fact remains
that this monument of perfection does not suit
our present purpose. It is not convenient for us
to use it at the present moment. I hope nobody
in this House will have the temerity to suggest
that Kamal Ataturk was not a patriot when he I
gave up the Turkish script and accepted the
Roman script.  We find that even the
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[Prof. A. R. Wadia.] Chinese during the last
7 years—I am no admirer of the Chinese but 1
do admire their commonsense, their will to
face realities— have accepted the Roman
script with various modifications. They have
adopted 58 letters in Roman script, that is to
say, they have expanded the 26 letters by use
of various dots and diacritical bars and this is
a tribute to their commonsense. Now let us,
Indians, not be behind them in this respect.

When I was in Madras some time ago, [ was
very depressed to find the signs on the roads
and in other places in Tamil. It does not help
me, it does not help a visitor to Madias. It only
creates confusion and if every State were to
insist on using its own script, a person going
from Delhi to Tuticorin will have to learn
every so many languages in order to
understand the names of the places. Therefore
it is not a matter of prestige and I do hope that
the Government will throw all their weight on
the side of the acceptance of the Roman script.
There is no lack of patriotism in this matter.

I may also add that even in England now
not 26 letters but I am told, 44 letters are in
use in 650 schools. In other words, they make
room for the acceptance of various different
sound which are ordinarily not to be found in
the 26 letters of the English alphabet. Now I
do not understand this antipathy to English.
After all as Maulana Abul Kalam Azad said in
tfie Constituent Assembly, North and South
were always divided and the only thing that
brought about their unity was through the
medium of English. It came from a gentleman
who himself did not care to speak in English.
Therefore the tribute is worth all the more. Our
Constitution is in English. We have accepted
the organisation of our Defence Services on
the Western model. We have accepted the
economic organisation of our society on the
Western model. We have accepted every brand
of socialism, whether of the Fabian type or
Communist and that is on Western lines. Must
I say with shame, that we have even been
forced to put American food into our stomach
and this in a country which poses to be an
agricultural country ? Why then this antiptilhy
to English ? That is a thing which I cannot
understand. It puts us back in our progress.

[ RAJYA SABHA ]
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May I end my remarks by quoting a remark
of Sir Sankaran Nair, who was a great Indian
leader in the pre-Gandhian days, a Member of
the Viceroy's Executive Council "' He made
one very wise remark : "You cannot talk a
man or woman into slavery in the English
language". Now that statement gives the key
why we fought against the British. Perhaps it
gives us the key as to why the South Indians
are fighting today against Hindi.

%1 WA ATCA9 AT (I 9E0):
TAmfT W2ET, § 99EE F 9SrE a7
a1faw wwda wva g | weE A ety
F sfevrae | 2HFT ST FEA AT OAT
sttt & fem e faemar sAT 2, 91 e
fi sy aurs & famio =7 2, o
g wraifa® & sv sravgw T 3

WA 9 757 37 917 477 17 a5 F5
I Y YET & AT S\Er A7 ¥y
Aifaa amAT & 3T 3 A AUET

T

W FT 9AE FIAI & T S T
TG E THH AT FH GAT T9 4T A &L
BHTIT @& 3T o) a2 27 &)
TH A A THE AAl F T AT HHIT
F1 9% A1 faware ®7 9w o gm g,
Fal 1 TS AN 1 ATHEAT ATRT 747
HEF F1 2 AT F81 5 AR F1 ATHZAT
20 ®o WA &I 2, TS AW F 4% a5
Wed A% U &, 39 AT 4% 9 FT §
@A & A7 T Taar ¥ e fanewe
AR | ST WA 7 S SE A
F fe AT 8, OF FAT HHA ATOF FHL
FT TR AT &1 T A7 I9% 9197 F3[
2| zaw A1 qEm ww §, 0F 9z 2 fw
s favi <=t & gwre siaq § -
TFHAT 6T § STH1 IHEA 791 T 2
f& gw aT SEeEAr O A3 77 a0
ST WA fa39it 7 Wz 77 a1 § A
T 8, 0 A7 I HATATH HIAET TEAT 2 |
agi a% fF S A &1 A9 g g 6t
W TART IATEA AE F2 wwA ¥ oaw
HATHT AT FT TZ W T

-
7 8
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&7 ATF AT { GrearA w1 AL AATT
2 ag @gar 91 WU & 1961-62 §
3197 48 AT, 1962—63 ¥ 38
A 26 FATE ZH AT 1963-64 F
IE 47 AT@ 31 FIC 2 Z1 AT ) A
59 &1 A1 2 FF 99 qiwe a0 7 Fae
g FT AT e wfaw 2 vz & fa
fe 41 9T @wma w1 AF ZAT )
ZE1 1 AR fawiw 47 T § gAw
A7 AT 2 fF A9 1964-65 F 99
g 3 AT 99 A T F1 FAHT HATAT
ZOT AT ST AT ATAE F A% 930 92
g

[THE DEPUTY CHAIRMAN in the Chair]

A1 2w T 72 2 fv ams w1 gam
far 7 fa azar 5= @1 @y 80 =0
THT { 1% A=A F AT AT EAT 2
7z gt faa & =gy wfaw 21 a9
1963—64 § AT TFIEA 11 937 49
FIE BT AT 4T #1751 299 A
fFar a5 7 79 94 T30z w17 & fFam,
TH YHT A 4 Y T AT ATA ZHA
g & afaF smar A1% 981 91 Frew
2 f Fazeit wzr o1 @ o oy
Ffza 7 #wfea I ar @

AT T 7F FEATAT 5T FOU 42 7
fa st wfe & 4 412 § @00 | wfE
ZIAT A7 7ET &, ATAT FALIT ATE THAT-
fos wae @@aT A A @ & | gEA
THFT T 47 2 g v owfare
AT 1 <A 2, W 4% 4 SAW F A
fefemam 413 & W1 & g4l & S TE
& e = Frew A A1 FAT 1 faene
AT & Ard & faw #1 avar @ @ T ar
AR AT ATHEAT AT @H TH 79 AT ATl
# & 7 et a17 | 92 97 |@E7 9T Er
¥ | & A1 awmn g fa guwt dira &
zaF T A7 v wEr g2em F 5w
ZEAT § U & FOT UE HAT A7 &7
2 IET SHC A UG A W AT AT AT
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qIfT & SN, AW AV =T F I
T, @ 7ig %, gfqass 7 71 s
W TAT 7E FY § A1 47 o 437 4rd
AT FAET F1 AT Fifedt #7199 @r 3
Az F4T foer a8 ' 7 )

o 70 foear & &a #0136 A1 927 T
T HIT AW FT UZ 2| BIZ HTEET
fow arer Ga /EF 2 F s =61 %1
41 foreqr 727 fa@n a%a 17 9 '
a1 £ & 3wl affafafedi § a6 g+
A T fovear fasir & & faEoil F W
99 AEH1 &1 qAFT agT fovey famm g
Z v faad smisst A T 2 g
afaafadt & a1 s gadifaoe a1aar
q At g F faa wwwd g1 9@ oaw
agarr faer a7 famm 71 foram #r
a9 § a8 wawl wEal # f& amarw
AT AFATR] THA AT FAN] W G0
F1TE FTHFAT | AT FFA I (VG TAE]
1= famm w1 foawr sieanfi 71 g9
7 faa & 21 a%, &1« f3a 9 7 af ar
nF UF FEUAT § 1 4F, 0F 0
AFATET TZATAT |1 Fg7 9% &1 47,39
At ®1 4y sfaar agr # w3
9% TH AT FAIN ST AE AT 2|

fovar & sia 7 o9 2fan fE a9 1951
# 16 gfaea grawar 41, 37 97 24
gfawrT g€ 2 1 S w4 9T F A
%1 3ufq g€ a1 4 wwan § fF @t 100
g q 397 @ w4 5 A aepr
AT ZT QAT | A 2T 3= fovar
a4 A fardt 10,000 § 7 FAw
22 2 St & d@n are A % vy 3o
H—0 et F1 BIEFe—ATH #4
Ffrirzig

Fafaaar & @iad o 79 34 A1 359 |
T AT AHIC FT TGTA 2 | S0 60F 414
# 5 fadias &7, OFGTE T, AT T GFT
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[sit wwaa Avome W)

F1 A%F A ST § A F qET I
fopet e A S o Fa Fody, 39 A
T AFATE | T AT AT F HAT H
=Tev HAMT & v et drare foer-
For uAIfaEvE F T AR 7
afenm §% 78 2197 2, FE 27 99 7RT
2, a7l 4% wnafadt &7 q@ g7 8, Bl
TIRTE GUATAZN 2 | AT 2TH 10,000
srafadi & 19§27 41 3T £ A 7
FaC T F 10,000 F 8 A4 417,
i G, T TEE TEET §
FATC AT aEA Ay A ¢ e
AT 7 10,000 ANfAT F S 4 I3
7§ fq¥Ea w®m, wE aF e
Foq T4 290 7 A AATE AT & A A%
78 THE Hw gwT F7 47 44 faz
AT E | FAL AT H BT { B AT
Ty A swFwe fuman @ fF ag owed £
HWTE A, THATE ;AT THATH FIO
TH |

Sfgl A% FAR T 449 §, a3 FAWL
¥ AT HAMETET AT AT T 8, wifaver
FIAT S VRTR | EH SN0 AT A A g
faware F79 &1 ATAGFAT 2 | TAHE
7 um wHE daré dr—fEewa 9T
TR & ATt § | 9% A8 E AT
Fwwd # oz A4 wd ) feeEr & oare
w1 g 7 avA g fF e a1 faer
et & BEABE S # g aife
Fardr AT SAAT IAHT ATH T & |
7% gW Aad ¢ [ AT Snfr afet
ATHTT FTT AATE AE A Fg@AL A AT
zevet @Al # a1 g A fer § R
qEN 2 F ATET 2 | u aferar Fw4i
T qm a1 WEEl # A @ S @ E
A1z daa F § mawee &7 fanig e

[ RAJYA SABHA ]

|
|

the President's Address 1982

WETARITAT FHET AT A31E T 40 IR

= 419 77 A7y fEar fr aaer e
it T A T, g T g
& 4 E 2w 3w W 0 a=E A A
farsiz w7 o i Yy wenf &fe et
AT TE 2 fRT A S 3 O A
41 799 7 =0 fvig o7 agy & iR s
A TImieT 9Ev FeeeEte g S
i &, snfaw wfer Ff=a 29 o @
2 4TE A arat # | T SAIC T A
#1 e framr 3 T femm &
a7 dfrer” FwAe T 255 & 0T
T Fga ¢ 7 72 wfaua o sy
7 fadr @mwEAT 20 ®o wEW #T 2
IR AN YT AT F—AT TFA ST
FTE TFA ¥, BET HTAIAT H1E a9
ATHEAT ATAT & | BIET HHEAT ATA
95" 3 gfeqw & & o1 34T TAw9 1o
aFaa 4 7 afqorg &1 s ATew
gzar & fF fEaar ey sae—aai 95
FE 4 gfawa—swar &7 dwEAr |7
g7 a1 3=EE el #7 sa faerer
2 famat 500 %o HTF ¥ Fw ATwEAT
ITH UF AT A AHIAT 300 Fo
g #1T 99 25,000 & FTT FT qArATAT
& 9 fa oF TEEdy F AR 51,579
Z1 o @emt & o sfew e R,
FfaF wroEst 3 9 O A7 erevEa
AT ¥ | TARH E9 q &4 ATl WU
deqr FAAr a@faw & fF s g
vy w07 | IeEr A e & & gar
wE 99 3 ufawm 7 § o aw 3w
AR FAT § AT A 17 g S A
ga g o7 wlama ar oy faasw
a7 & FF a7 T ST o ST F
faiiq =q & Frwfas ZE Snfzg |

STET o ATal W g9 2, ar2afa o g
I 97 &% 97 fFar | 47 Fw oA
g—FAq T AR AT AL AT
fareger =zt & faamfaai #1 srewmm, 791
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31 IEFAT | A guHar g, 98 el &
fa%z wEER 41 &1 421, 48 FEEE a
OF AW AT 47 9] Fg ¥ faim w@a
#1 & A1 wgar g, @ A o 9w
F arvEaA difen, 13 S RS w9
#1441 @R £ 4 Al 77 99 g 99
a7 Afgam | 92 fAa & F w4 9
FIAH &1 TEAHE A TeEC H AT w5 A
T B G H331—F AR AT A
a1 =gt wifs g1 s ffE § 9w
07 927 F TAGT B FAGEAT FHET ST
T £ 32T AT TWET 98 Tl FET Al
AW AFAT 21 AFT FATT WAT ATE
o o a7 fger

IEAMEETET AT 7 NI § A
1937 9 fz=1 51 wfqaw w7 2y g,
WA AT A% UEW W 50 @rE safa
feet 92 =% # 1 afaw ¥ foga ooy
7 91 99 § fammwes 31 ®dE s
feedt sy arr 2 6Ar frafa # a7
a6 =70 47 s=ar dast aedr 2
famg® a7 2 1+ (Time bell rings)
TW A% § STEHT 5T A §, foam
@Ard wE gqr & 1 fae=r A € 3w Al
famrdT dr 42 [T 1 Y= faamE
a7 A 7 ar fw famifaat s e
a1 AR Z, 5 A1 @99 421 K1 A7 A
TEE AN AT AHT WA ATAT T ZH 4T
a1 T OAEA £ ¢ agr F  famrdf
78 B AT T 82 1 74T+ (BT qwA
&, o B awfers famg 21 =99 &=
7 off o 21 2feo AT T ooEr E
TEgA { A Fedr qma oA 2 9 e
¥ wATAF A FT AT AT 21§ 99
AT ST 7 IH AF #7999 FA499
HET

O BHWE: AT SAT FE w7

o} gaEa Aroe Wi .. i

sl frard & FE

9% §T &0 ZU g

LI2R3/68 —§

[4 MARCH 1965 |

the President's Address 1984

7@, A% A8 qewre oF FA9H ATE
TR A3 A1 F9T |0 39 50
F1 F79T & 39%1 59 feam |

SHRI C. N. ANNADURAI (Madras) : Madam
Deputy Chairman, we are all thankful to the
President for the Address that he was pleased to
deliver to Parliament on the 17th of February
welcoming the Members of Parliament and
pointing out to them the strenuous efforts that
they have to make "to guide the nation with
unflinching faith and firm resolve." I do not
think that the inclusion of the words
'unflinching' and 'firm' is without significance.
Perhaps the President feels, and rightly so, that
the methods by which we are guiding the
nation, and our resolve, are not up to the mark
expected of us. Had he given up the temptation,
very natural temptation, to pat on the back of
the Government, he would have very naturally
given up enumerating ' and explaining the
various  so-called achievements of the
Government, because the reading of the
Government by the people is entirely different,
and though the people have profound respect for
the President, the explanation given by the
President does not tally with the reading of the
Government by the people. The people today do
find that this Government has led the country
and the people to great dangers, the dangerous
food situation, the high prices, corruption and
laxity in various other spheres, and therefore we
cannot accept the President's remarks that his
Government has carried out all that was
expected of them.

Now the one point on which everyone of us
should echo the sentiments expressed ' by the
President is in expressing our distress over the
violent activities in the southern part of the
country. Nobody feels happy over it. especially
the people coming from that State. Nobody can
encourage it, especially those people who are
intimately connected with the welfare of the
country and the people, who are affected by the
outburst of violence.

Therefore, if any Member here or elsewhere
thinks that people in the South of any political
persrasion. encouraged or instigated violence,
my answer would be
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IShri C. N. Annadurai.) that they are
misreading not merely the history of this
country, not merely the present trends but also
the genesis of the various political parties
functioning. 1 along with the President and
Members of this august House, am one with
them in condemning the outburst of violence.
Our party, though it has been held responsible
for all these things, / most sincerely and
honestly declare that it had no lot or part in
either the students agitation or in the
subsequent violent activities. I am saying that
not merely to vindicate the fair name of my
party, but especially to convince hon.
Members of this august House that we have a
philosophy as noble as that of any other
political party, and therefore there is no
connection or part or lot in the students'
agitation as far as the D.M.K, is concerned.
The view of the party was that this . . . >

SHRI G. RAMACHANDRAN (Nominated)
: May I ask a question? Is the unity of India
part of that philosophy ?

SHRI C. N. ANNADURALI : The unity of
India has been taken to be a part and parcel of
our philosophy; not because of your
legislations but because of the Chinese
menace we felt that we should stand or fall
together.

SHrRI G. RAMACHANDRAN : Supposing
ihe Chinese menace is taken away, will you
go back to disunity ?

SHRI C. N. ANNADURAI : I mentioned the
Chinese menace as a symbol, not as the only

[RAJYA SABHAJ

reason. And since the Prime Minister is here and
since | had no occasion to have an intimate talk
with him about the happenings in the South and
since he has been supplied only with the Govern-
ment's version about what all happened, I mav
take this House into my confidence and state that
the students agitation was started ou the 25th
January and I along with 3.000 of my party-men
were arrested on the midnight of the 25th and we
were released only on February 2nd. About the
violent activities that took place between the
25th January and the 2nd February, we read in
the papers inside the jail. To level the charge on
the D.M.K, of having instigated

the President's Address 1986

these things is not only irrelevant and oft' the
mark but it cuts at the very root of the noble
principles to which we are wedded. I know
that the Prime Minister of this country has
seen both Chauri Chaura and Jallianwallah.
He has seen detention as well as defiance of
law and nobody present here has got as rich an
experience of human passions as he and he
knows how when human passions are not
allowed to have a constitutional outlet, those
human passions surge and inundate over every
sphere of human activity. So even if some
people come to the hasty decision that some
political party has been at the back of these
things, I do not think that the Prime Minister
of this country, hon. Shri Lai Bahadur, wiH
rush to that hasty conclusion of charging
D.M.K, with all these things.

As a matter of fact, if my party supplies him
with adequate material he will find and he will
be convinced when he finds, that we have not
written a single appeal, not written a single
editorial, not written a single article, either
welcoming or encouraging such agitalion. As a
matter of fact, speaking personally—and I am
speaking on behalf ol my party too—we are a
party to an honourable settlement in our part
of the country that no political party should
ask students to take part in political agitations.
I charge the party to which the Prime Minister
belongs, of having broken that pledge in our
State. The D.M.K, kept aloof Irom all students
activities. But the leaders of the Congress
party in Madras, they went all the way to
Tanjore to convene a youth congress or youth
students organisation. May it not be
appropriate if I were to inform this House that
one of the student leaders still belongs to the
youth congress, and that that student leader
was arrested and kept in jail and against him
there is a prosecution pending. He belongs to
tlie youth congress, and he happens to be the
son also of a police officer ? Therefore, to
charge the D.M.K, of having instigated all
these things is off the mark and I have stated
that not merely to vindicate the fair name of
my party. If this august House got that wrong
impression, if you allow yourself to become
the victims of obsession, you are not going to
solve the problem. If you think that a
particular political parly is at the back of it,
then the next thought would be how best to put
it down and what
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ought to be the repressive measures to put
down that political party. You may succeed in
that. You have got adequate powers.

But let me tell you this that if you are in the
clutches of that obsession, you are not going to
solve the wider, the general and the more
necessary problem of how best to curtail
outbursts of violence. We discussed not only in
this House but in the whole country and we
were discussing from time to time how best to
curtail the outbursts of violent activities. Did we
not discuss it in this country when there was
violence for the formation of Andhra State ?
W'hat did we do at that time ? We appealed to
the noble human instincts. We stood up against
violence. Otherwise we are not going to solve
any problem. What did you do when there was
the Maharashtra agitation and that agitation
took a violent turn ? | We again met in
conferences and seminars and committee rooms
and we appealed to the people to give up
violence. They gave up violence, but when ?
When the Maharashtra State was a reality. Was
there not outburst of violence with regard to
Maha Gujarat and even with regard to Vidarbha
? j Did not the grand old man of the Congress,
Shri M. S. Aney, stand for Vidarbha ? We were
all witnesses to all those ghastly things that took
place during the language riots between the
Assamese and the Bengalee.

Therefore, my point is, however much
we may be against violence, whatever may he
our sermons and quotations from the i
scriptures, this instinct of violence has not !
been curbed out and curtailed from the;
human mind. Then how are we going to
tackle it ?  That ought to be the problem that
the Government headed by the distinguished
Members who have seen, as I have said, both
Chauri Chaura and Jallianwallah should tackle.
They should look at that aspect.  Instead of
that, they are getting support from laws that are
already in their hands and through the
D.LR. as well. Therefore, the first point that
I would like to make is this. Try to analyse and
probe into the matter as to how and why peace-
ful people, I would even say docile people, ,
people who were very docile till yesterday, how
was it possible for them to become j so
ferocious within 24 hours. In the towns I

1965 ]
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where this violence took place. 1 have not
seen in any of these towns any people with
ferocity. I have gone to almost all these towns
more than once. And all those people are
peace-loving. They are even docile, law-
abiding. And yet when the spate of violence
broke, they broke all canons of even decency.

I PM.

All human values were set at naught. You
ought to find out the real reason behind these
outbursts of violence. I would say that
violence after all is uncontrolled emotion.
Violence is uncontrolled emotion and you are
not going to put down violence by merely
police methods because we have not yet
arrived at, the world itself has not yet arrived
at, the correct answer to this question, which
follows which. People argue that violence
follows repression; there are others who argue
that repression follows violence. The world
has not yet come to a proper answer because
there are two parties to the issue and that is
why in our country, most of the Bar
Associations have passed resolutions saying
that there ought to be a judicial enquiry into
every one of these activities and also about
the probe aspect of this language problem.

Many hon. friends of this House have been
talking for the past two days and when 1
heard some of them speak I was not in an«er. |
was in agony. They were saying that there was
bad propaganda in Tamilnad, that there was
misapprehension about the whole issue, that
we have got unjustifiable fear and everything
else. Please do not under-estimate our
intelligence. There is  absolutely no
misapprehension. There is real and genuine
apprehension. There is a lot of difference
between misapprehension and apprehension
and I am happy to find that the President is
employing the word "apprehension" whereas
the Prime Minister times without number is
employing the word "misapprehension". We
are not just a score of erring school students.
We are not oblivious of reality. We have read
into everyone of your activities. We have read
into everyone of your explanations and all the
explanations offered hitherto have not
satisfied our soul, if we may put it in that way.
It is so easy to argue that a common language
is needed for the unity of India.
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[Shri C. N. Annadurai.] Before we analyse
that may I request the Members of this august
House to make a distinction between unity and
uniformity. Is il merely unity that you want ?
You want uniformity through the bulldozer of a
common language. If it is uniformity that you
are going to aim at, you are not going to achieve
it come what may. This country consists, as the
late Prime Minister has slated in this very august
House, of different ethnic elements, different
cultural elements and different linguistic groups.
It is only unity within this diversity that we
should ! arrive at and not by destroying the fine
nicoties of this diversity mistaking uniformity
for unity. May I ask Members of this House and
the Prime Minister whether language alone is
the cementing force needed for the unity of this
cauntry ? Is it language alone that stands as a
handicap to that unity ? Certainly not. There is
regional I imbalance, there are regional leanings,
there are linguisic leanings. All these things
have got to be bridged if you want to have j a
sort of unity without uniformity for this country.

SHRI AKBAR ALI KHAN (Andhra Pra-
desh) : Would you like to have a lingua
franca or not for this country ? If so, what
should be the linetta franca ?

SHRI C. N. ANNADURALI : I would like to
have a lingua franca for India through a very
natural process, in due course of lime, without
the backing of a Government and it ought to
be sponsored by the people. Anything coming
from the Government, especially from this
Government, is anathema for millions of our
people.

SHrRl CHANDRA SHEKHAR  (Uttar
Pradesh) : Your Government is not going to
make any change. Only this Government can
bring in a language. Unfortunately or
fortunately, this is the Government which is
operating today.

SHRI C. N. ANNADURAI : When I speak
of any proposal from this Government, I was
mentioning the Central Government. I have
got a sneaking sympathy, affection for my
own Government. Therefore, I would say that
you show haste to find out a common
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name of unity of this country. When we were
discussing the Official Languages Bill here, 1
said that perhaps we were not the proper
persons, having certain live passions with us,
we are not perhaps the proper persons to
arrive at a solution to this problem.

My friend, Mr. Mani, speaking the other
day. pleaded for a twenty year lease of life.
There were others who said fifteen years or ten
years. Leave aside the number of years. What
does that signify'? They are not prepared to
take Hindi as the official language now. What
does that show ? An apprehension, a very
genuine apprehension, in the minds of people
irrespective of parties. Therefore, should you
not take into consideration the genuine
apprehensions in the minds of people
irrespective of parties ? My friend, who
preceded me, said "be firm". He asked our
Prime Minister to be firm. I know the dictum
in politics that indiscipline and law-breaking
should be put down with an hon hand, and in
spite of his apparent weakness, I know the
Prime Minister has got an iron hand but to win
hearts, iron hands are not needed. You can
break heads but to win hearts something better
than iron hands are needed and I think that the
Prime Minister of this country is capable of
both, a golden heart and iron hands.

SHRr M. RUTHNASWAMY (Madras) :
We do not see the heart but we see the hand.

SHRi C. N. ANNADURALI : I still have
confidence in human genorisity. I have not
lost confidence. He should have the golden
heart.

SHrRI BHUPESH GUPTA (West Bengal) :
Should have.

SHRIM. RUTHNASWAMY : Should have.

Surt BHUPESH GUPTA : That is right,
should have.
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SHRI C. N. ANNADURALI : I may even add,
gold of pre-Morarji days, not fourteen carat.
Therefore, when Members of this House were
telling us that there is misapprehension, I
wanted to clear the misapprehension under
which they are suffering. What is our objection
to Hindi ? I want to be very plain and very
frank. We have no objection to any language.
Especially when [ hear my friend, Mr.
Vajpayee, speaking, 1 think that is a very good
language but when I hear other Hindi speakers,
I think, "Oh no, it is not as good as that of Mr.
Vajpayee." Therefore. I would sav that we are
no only not prepared for Hindi but Hindi itself
is not prepared to become the official language.
Have you taken into consideration the
deficiency in that language ? And is it that with
such a defective language you want to bolldoze
all other languages ? Certainly not. Even
Pakistan tried and failed and therefore I would
plead with the Prime Minister to take our
viewpoint into consideration even though a
colleague of his has stated "Be firm". Be firm
certainly when you deal with the Chinese but
not with your own countrymen. Be fine in your
feelings, be golden in your heart and be
statesmanlike at every step you take because
one step faultily taken by you will create a
coiirla-gration in this country. I can charge this
Government, and even my Government, with
having committed acts of commission and
omission. T was talking about the 25th of
January. We had our programme on the 26th to
have a day of protest or a day of mourning not
against the Republic Day celebrations but
against the imposition of Hindi as announced
on the 26th.

What would the Prime Minister expect the
mood that ought to be adopted by the
Ministers there ? The Chairman of my party
happens to be the Leader of the Opposition in
the House there. Have we not the right to
expect from the Chief Minister of our State to
ask for the Leader of the Opposition and have
a discussion about this matter ? Have we
become so unpatriotic, so belittled, that we
should not be taken into the confidence by the
Chief Minister of the State ? I found from the
papers that the Prime Minister, Mr. Lal
Bahadur Shastri, has announced that he is
going to convene a meeting of party leaders
here. If he were to follow the diplomacy
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or the statesmanship af the Chief Minister of
my State he would not have issued such a
statement because from the 25th right up to
this date the Chief Minister of Madras has
followed a policy, unimaginative, un-
democratic and unhelpful in its attitude. I very
much expected when the Prime Minister was
there in Kerala that he would visit our State. |
do not know whether he took the decision
himself or whether somebody asked him to
take that decision; he did not visit our State.

I went through the proceedings in the
papers when there was that Assam riot.
When riots took place in Assam on the
language question, I found from the papers that
the late lamented Prime Minister, Pandit
Jawaharlal Nehru, flew all the way to Assam,
toured the entire Assam  State, addressed
four or five public meetings at Shillong,
Nowgong and other places and assuaged the
feelings of the people there. What have you
done ? I put that question not in anger but
with agony.  When our men were being shot
down dead, when our property was being
destroyed, when our people were hunted like
wild animals, you came to Kerala and yet you
did not have the courtesy to come to the
State  of Madras. You could have addressed
through the AIR, asked the people to be calm.
Imay add that next to Jawaharlal Nehru
we hold you in very high esteem and yet you
failed us as the apropriate moment. I am
verv sorrv. I do not think we needed help in
any other matter or at any other time except at
that time.  Our Chief Minister would not
take into his confidence the Vice-Chancellors,
members of the Bar, magnates of the Press or
political party leaders; he would take into
confidence only the I.G., police, and the
Commissioner of Police. It was only law and
order. Nanda was presem in his fullest form
not Shastri and that is why the situation was
aggravated. And if you take that into
consideration you would at least suggest to the
State Government not to go on issuing new and
new irritants by arresting wholesale D.M.K,
members, using even the D.ILR. The Treasurer
of my Party. Deputy Leader of Opposition in
the State Assembly, Mr. Kamnanidhi is
being held under D.I.R. My friend, Mr.
Bhupesh Gupta, with righteous indignation
questioned the necessity and the justifiablity of
extending the life of this D.I.LR. and he has
himself
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answered that it is not for the security of this
country but for the security of the ruling party.
How are you going to answer that charge ?
That charge does not come from Mi. Bhupesh
Gupta alone; it comes from popular opinion.
People think that you use only police methods
and not political methods. How do other
countries under such circumstances solve the
problem ? We have got our linguistic problem
here. My friend. Mr. Vajpayee, would like to
have Hindi alone as the official language. My
friend. Mr. Mani, would like to plead for a
twenty years' lease. The Prime Minister of this
countiy would like to say, of course Hindi will
come but it will come in its own way. Mr.
Nanda will go and issue a statement one day
that Hindi is bound to come and another day he
says that indefinite bilin-gualism cannot be
avoided. What are we talking about ? Is there
any definiteness in any one of these statements
? Is it policy or expediency ? Are you trying to
assuage us Or appease Us Or are you going to
appraise the situation ? That is why when I
spoke on the Official Languages Bill last time
I said that the time for appraisal had come.
You cannot present a fait accompli from the
Constitution and say, here in the Constitution
it is said that Hindi is the official language and
therefore it ought to be there for all time to
come and when I question the necessity, the
sanctity and the justifiability of Hindi being
the official language, I am not questioning or
going against the Constitution.

In fact, if I were to be very dedicated to the
Constitution. I would plead for amendments to
the Constitution wherever 1 find that an
amendment is needed. Our Constitution is not
rigid; it is flexible and I can very well visualise
the mood in which the farmers of the
Constitution at that time thought that Hindi
alone should become the official language.
That was the day when the Union Jack was
brought down and the tricolour flag fluttered
high above the skies. When you, the
resurrectors of this country, the freedom
fighters, sat together jubilantly, you could not
have been expected to take a telescopic view
of this problem. That is not a defect that I am
pointing out. When one is in a jubilant mood
he is not expected to take a telescopic vision of
things. Fifteen to seventeen years afterwards,
how many
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things have happened which belies the neces-
sity of or the justifiability for Hindi ? What are
the arguments advanced even by the most
enthusiastic of the Hindi-knowing people ?
They say that forty per cent, of the people
speak Hindi and therefore it should become
the official language or the common language.
We have rebutted that argument times without
number that if you can even say that twenty
per cent of people all over India speak Hindi
there is justification enough for making it a
common language or a link language or the
official language. But your forty per cent, is
confined to a particular area, U.P.. Madhya
Pradesh, Bihar and Rajasthan, contiguous
places, and therefore it has not permeated into
Indian society and that is why we say that the
argument that forty per cent, of the people
speak Hindi is not valid for making it the
official language for India. You have also put
forward the argument that English being a
foreign language we should give it up and take
one of the Indan languages. 1 am nol
enamoured of English.

He is my friend, the hon. Mr. C. Subra-
manian!. He was there when I was a Member
there. Did he see me speaking in English at
any time in our Assembly ? No. I remember
one time when there was a Privilege Motion
and both of us spoke in English. At every
other time Mr. Subramanian! and myself and
most of the members of our party spoke in
Tamil and not in English. Please do not think
that we arc enamoured of English. And I may
say that whatever the English language could
give, we have already taken and imported into
our Tamil language.

I can make bold to say that next to English
if you make Tamil as the official language
next week it will fulfil all purposes. Tamil
language has developed to such an extent, as
far as parliamentary affairs are concerned.
And, therefore, when I say that English ought
to continue as an official language, I am not
pleading for English. At least, if I had pleaded
for English when the Britishers were here, |
would have been compensated, but what do I
get now if I plead for English ? Therefore,
please do not mistake that the DMK is
enamoured of it. On the other hand, may I ask
you, if you are so much against English. Did
you dare
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give up English altogether ? You have taken
F.nglish as one of the three languages to he
compulsorily studied. Therefore, I cannot find
out what you are arriving at, whether you are
antipathic to English or whether you are
swearing by English. I can understand niv
friend, Mr. Vajpayee. He can understand me,
but both of us can never understand you. That
is the whole trouble. That is why I say that
there ought to be a general, genuine
reappraisal of the whole problem.

SHRT AKBAR ALI KHAN : We will accept
the compromise formula reached between you
and Mr. Vajpayee.

Sury C. N. ANNADURALI : If the ruling
party were to give us a blank checme and say
that they will carry out what myself and Mr.
Vajpayee say, we are prepared, but I know
your attitude towards Mr. Vajpayee and
myself. Therefore, I am not going to walk into
that snare. I was talking about the policy of
the Government with regard to English.
Whether they are against it or for it, I cannot
understand. When I read the three-language
formula, I think that they are not prepared to
give up English. When I plead to them to
continue English as the official language and
when they question the validity of it, I think
that they are against it. Therefore, the whole
thing, including your foreign policy, your
economic policy, your language policy, is all
what is called mixed. You have a mixed
economy, non-alignment and a mixture in
linguistic passions.

Mixture is a very general term. What is
happening today is not mixture, but adultera-
tion. Adulteration is a crime, especially so in
the political field. And, therefore, I would
request the Prime Minister to keep the status
quo for some time, so that we can meet again
and again. This is a problem which cannot be
settled through one discussion. This is a
problem which cannot be settled, as my
friend, who preceded me, said, by the Chief
Ministers alone. This is a problem in which
human values and human passions have got
everything to say. Therefore, keep English as
the official language till we arrive at a proper
solution. I asked my friend. Mr. Mani, why he
wanted twenty
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years. He said : We are not able to decide now
and so twenty years are needed, and 1 put him
a pertinent question and I am repeating it here,
when we are not prepared to decide it now,
who are we to formulate the time-table for the
future ? Either we decide it now or leave it to
be decided by the future generation. Perhaps
Mr. Mani thinks that twenty years hence this
problem will not affect him. I want him to live
for a little more period than twenty years.
There are others who say ten years, fifteen
years. This is not a problem wherein you can
print, as you print your railway guides. Even
in respect of railway guides, the trains arrive
and start hours after the stipulated time and,
therefore, let us not stipulate anytime. Let us
continue English as the official language till
we arrive at a proper solution. I want to talk
about my Party at this stage, though my
friend, Mr. Akbar Ali Khan, wanted me to
speak about it earlier. Till we arrive at a
proper solution, the suggestion that the DMK
offers is that all the fourteen languages be
declared as national languages and be given
the status of official language.

SHR1 AKBAR ALI KHAN ; It would be
impossible to work.

SHrRI C. N. ANNADURAL "It is im-
possible", my friend, Mr. Akbar Ali Khan,
says. I thought some months back it was
impossible to keep India one.

SHrI B. K. P. SINHA (Bihar) : May I
correct one misconception of the hon.
Member and a misconception which has
spread wide in this country ? The Constitution
does not describe those languages in the
Eighth Schedule as national languages. They
are only described as languages mentioned in
the Eighth Schedule.

SHRI BHUPESH GUPTA : Hindi is also in
the same Schedule. You have not read the
Constitution.

SHRI C. N. ANNADURALI : If what my
other friend says is true, I would even press
you to amend the Constitution to name them
as national languages.
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SHRI A. B. VAJPAYEE : They are national
languages. There is no doubt about it.

SHRI A. D. MANI (Madhya Pradesh) :
Whatever the law may be, they are national
languages.

SHRI C. N. ANNADURALI : Therefore, we
shall keep English as the official language till
all the fourteen languages become the official
languages of the Union and as far as the link
language even at that time is concerned, you
can leave it to natural forces. I think even now
the propagation of Hindi has become effective
through non-official agencies rather than
through official agencies. Leave it to the
people and let them develop the language and
make it conversant and if at that time due to
the natural process, without the backing of the
Government, people think that Hindi has to
become the link language, it will first be the
de facto link language and then the de jure
link language.

SHr1 P. L. KUREEL URF TALIB (Uttar
Pradesh) : Unless you decide to make it the de
Jjure link language, how will it become the de
facto link language ?

SHRI C. N. ANNADURALI : That is lack of
confidence in his own language. What I want
to say is this. You should work in such a way
that Hindi becomes de facto link language
before you think about making it the de jure
link language in course of time. But I may
plead with my friend, Mr. Vajpayee, and say
that if he were to learn Tamil and drink deep
into the nectar of Tamil classics he will select
Tamil alone as the link language.

Therefore, till such time we should not
disturb the present status quo of keeping
English as the Official language, till we arrive
at a stage when all the fourteen national
languages become the official languages.
Perhaps multilingualism is the price that we
have to pay for keeping India one and united.
You can have India disunited through Hindi.
But if you want to have a contented India, if
you want to have an India which does not
feel that one region
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will dominate over another, if you do want
that genuine apprehension should not get into
the minds and hearts of millions of people, if
you want an India about which everyone of us
could be proud, you will have to take into
consideration the problem of multilingaulism.
When I said that, my friend. Mr. Akbar Ali
Khan, stated that it is impracticable. It is, of
course, cumbersome. It is difficult, but the
difficulties are not insurmountable. If
Switzerland can make it a practical proposition
of having four or five languages, a very small
country, I think arithmetically if Switzerland
can have four languages we can have fourteen.
Therefore, when Switzerland has surmounted
the difficulty, are WL' so poverty-stricken to
find out ways and methods ? I find very able
men here to surmount any amount of
difficulty. And if at all you feel that to
surmount the difficulties help from our party is
needed, we are prepared to offer that. I do not
think that you will need it, but if you even
pretend that you need it, we are prepared to
offer it, because multilingualism is not a fad,
Multilingualism. though it is a resolution
passed by the DMK, do not be afraid of it or
do not think that it is anathema. I find last
week that Shri Sri Prakasa, who was once the
Governor of our State, has pleaded for
multilingualism and he has given a pertinent
argument also. He has said that after having
had linguistic States you cannot escape tfie
consequences and. therefore, he has pleaded
for multilingualism. Let tis have multi-
lingualism till all these languages rise up to
that level. Tamil, I announced, has already
risen up to that level. Well, we have my friend,
Mr. Bhupesh Gupta, to say Bengali also has
risen up to that. When we arrive at that stage
in 1970 let us discard English. When we arrive
at that stage in 1980. let us discard English.
Therefore, the DMK's plea for the continuance
of English as the official language is not due
to the fact that we are enamoured of the
English language. We are a very proud people
as far as language is concerned.

We think that no language can stand
comparison to Tamil.

SHRI D. L. SEN GUPTA (West Bengal):
Except Bengali.
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Surl C. N. ANNADURAI Along with
Bengali.

Tin, DEPUTY CHAIRMAN Mr.
Annadurai, how much more time will you
take ?

SHrR1 C. N. ANNADURALI : Five minutes.
Our Home Minister talking in this House the
other day said : "Oh, I am not a Hindiwalla.
My mother tongue is Punjabi and then I
adopted Gujarati as my language. Now I am
converted to Hindi." Unfortunately, we do not
have such experience. It is a very good experi-
ence to have a mother tongue, to get another
adopted tongue, and then to plead for a third
tongue. You have yourself stated that you are
cut off from your moorings. Fortunately or
unfortunately we are not cut off from our
moorings. I can never forget that I have got i
hoary language called Tamil. I Will never be
satisfied till that language in which my
forefathers spoke, in which my poets have
given sermons and scriptures, in which we
have got classics and literature of in-
exhaustible knowledge, I will never be
content till that day when Tamil takes its due
place as one of the official languages in the
Union.

SHRI N. PATRA (Orissa) : Then why do
you hang on to English ?

SHRI C. N. ANNADURAI : When I (ind
that I plead for Tamil, I do not forfeit the right
of my friend, Mr. Vajpayee, to plead for
Hindi. As a matter of fact I will go to the
length of saying that I have been listening to
the speeches in Hindi here, and the minimum
number of English words in Hindi speeches is
in Mr. Vajpayee's speech. In other speeches I
find Hindi being given a charitable sprinkling.
I have heard Members speaking here :
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This is not Hindi. If I were to plead for Hindi,
I would not make Hindi so poverty-stricken.
Therefore, 1 will say, be enthusiastic about
Hindi; my friend, Mr. Nanda, cannot be
enthusiastic, he perhaps will take to
Esperanto. But we have got a language of our
own and therefore we plead that our language
should find a place
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in the official languages' list of this Union.
and till that time English should continue so
that there may not be injustice, intentional or
unintentional, administrative chaos, however
much we are careful, and genuine
apprehension in the minds of people that
Hindi-knowing people want to dominate over
other people. Others have argued that we can
very easily learn Hindi because we have
learnt English so well. I would plead before
this august House to visualise the future when
my children, 1 should say, when my
grandchildren will be learning Hindi
alphabets and muttering Hindi phrases, the
grandchildren of my friend, Mr, Vajpayee

SHRI A. D. MANI : He is not married,

SHrr C. N. ANNADURAI Now 5
understand the argument of Mr. Vajpayee Mr.
Vajpayee, before making Hindi the official
language, please get married from another
language group.

AN HoN. MEMBER: From Madras.

SHRI C. N. ANNADURALI : Children of the
Hindi-speaking areas will be learning by heart
sonnets and stanzas of Hindi from their
parents. You learn Hindi through a thousand
ways, in your fields and factories, in your
homes and hovels, in every avoca tion, in
every walk of life. You learn Hindi not by
going through books but by merely being born
there. What you inherit you want us to learn
and you want us to have a handicap race. Only
the Romans-had the handicap race. The
Roman satraps sat in the arena, asked the
gladiators to go bare-handed and fight
ferocious beasts, and some of them did like
my friend, Mr. Satyanarayana. But other
gladiators were torn to pieces by the wild
beasts. What have we done to merit such a
treatment ? Why is it that you imbibe a
language and want us to learn it and compete
with you ? Therein lies that injustice.
Therefore, nobody has answered that mental
agony that we have got that any language, any
single language, anv single regional language
to become the sole official language is an
injustice which even most of the Hindi
enthusiasts in calmer
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[Shri C. N. Annadurai.] moments will never
contemplate. There-lore, let us be just, fair,
friendly and let us above all be democratic.

1 find from the papers that the passions of
Hindi-speaking people have gone to such an
extent as to question the very motive, the very
statements of people coming from our parls. I
find from the papers that some gentleman has
stated that not only Mr. Annadurai but Mr.
Kamaraj himself ought to be put into prison
because he is against Hindi.  There are others

who are passing very  uncharitable = remarks
about the offered resignation of my
friend, = Mr. Subramaniam. You do not

know, you cannot imagine what an amount of
thrill ; of hope his resignation had had in
Tamilnad during those troublesome times. If
anybody has saved the good name of the
Tamilnad Congress, not fully but to a
certain extent, it was Mr. Subramaniam
and also Mr. Alagesan. 1 do not have any love
or affection for him. I have crossed swords
with him many a time and he has hit me below
the belt many a time. But what I want to say is
this that such gestures taken at the appropriate
moment assuage the feelings of the people
there. In the Assamese language riot, I find
rioting going on day after day and at the same
time peace brigades going from village to
village asking people, appealing to the people to
give up violence. =~ Why is it that the Chief
Minister did not take us into his confidence ?
And for that the Central Home Minister, Mr.
Nanda, has paid a tribute. ~ "He stood like a
rock". Mr. Bhaktavatsalam. He stood like a
rock indeed, immovable, not moving, with no
feeling, he was stony, he stood like a rock
when all round him there was weeping and
wailing and shooting, when widows wept
for their  husbands  fallen, when mothers
wept for their sons who were shot down dead.
Do you want such stony men ?  Tamilnad has
got better men.  If you say that he stood like a
rock, I will have even to doubt your own
philosophy. I have been taught to believe that
you have got a soft heart. I  have been taught
to believe that you are always in the company of
Sadhus and Sannyasis.  If that learning, if that
training makes you praise a Chief Minister who
is stony of heart, who has caused 50 or 60 men,
seven year-old girl, eight year-old boy, eighty
year-old men, etc. to be shot down dead
on the streets of
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Madras, well, I can only say that you are a
bigger Bhaktavatsalam. So let not the Central
Government think that law and order has been
maintained. But I am all for maintenance of
law and order and for curtailment of violence,
but let us reopen this language issue and see to
it that we arrive at a solution when English
continues to be the official language till we
arrive at ;i stage when there will be multi-
lingua-lism and any one of the Indian
lanugages naturally takes the place of a link
language Thank you.

THE MINISTER oF HOME AFFAIRS (SHRI
GULZARILAL NANDA) : I did not interrupt the
hon. Member in his very earnest and fine
speech. But I can now understand what must
have been happening between him and Mr.
Subramaniam there. He said he did things all
right but Mr. Subramaniam was hitting him
below the belt. I have seen specimens in this
speech of hitting below the belt. Hitting below
the belt is attributing to some one something
which might be absolutely not related to
whatever might have happened or transpired
there and drawing a certain conclusion now. I
would not go into details

SHRI M. RUTHNASWAMY : You might
leave Mr. Subramaniam to defend himself.

SHRI GULZARILAL NANDA : We are all
together. I am saying that he mentioned Mr.
Subramaniam as having hit him below the belt
in the controversy which raged somewhere.

SHRr C. N. ANNADURALI : Years ago.

SHRI GULZARILAL NANDA : The hon.
Member does not follow what I am saying |
can now realise that he may not be hitting the
hon. Member below the belt but it must have
been the contrary process because I have seen
samples of it here.

Regarding what 1 said about the Chief
Minister there, regarding what I said about

SHRI BHUPESH GUPTA : On a point of
order.

”»
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THE DEPUTY CHAIRMAN : There is I no
point of order. The language is very clear.

Sk BHUPESH GUPTA : It is a personal
explanation.

THI; DEPUTY CHAIRMAN : What Mr.
Nanda has said

SHrRI BHUPESH GUPTA : A point of ordei
you should allow.

THE DEPUTY CHAIRMAN : I think Mr
Nanda has made it, very carefully and very
clearly he has stated to what Mr. Annadurai
has said today. Mr. Annadurai will give his

reply.

Srrai C. N. ANNADURALI : I would like to
get the benefit of his advice. I have not heard
it properly.

THE DEPUTY CHAIRMAN : He wants Io
take the benefit of your advice.

The House stands adjourned till 2.30 p.M.

The House then adjourned for
lunch at forty-one minutes past one
of the clock.

The House reassembled after lunch at |
half past two of the clock, THE VICE-
CHAIRMAN (SHRI M. P. BHARGAVA) in the
Chair.
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"Will  you
carry on the agita ion to the extent of

secession?"

The reply was :
"No, we cannot secede. That fundamental
right has been taken away from us by law
since the Chinese aggression. That is why
the DMK had to end j is agitation fjr a
separate Dravidasthan but we will agitate
peacefully." Jf??
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Az A AIOHE B GTEAI T R
7 A1 F1 AT T THEA T A
TEN F (% WA qudrfa 7, @i
AFAA § WE ATAEAT F, qAB FA T
Tied ATEA ] 1 W] FEAT AT | a1 AT
77 At & (o e war 2 % sdme
@ Az A & @ A gmr Tifga
{17 IR AW A f3 Saa &7 S
FAT AT(ET | § 20 97 41 ¥ A3 |
STT AW 9T W WA sEAg aE
A1 34 [ o0 A8 & AG1 HT Fg 04T
2 |

ZATY ZHT (AR W99 T AT q FA
=H @1a 97 721 17 faA 0 o avm
weqfaee (MTENT g7 7, $HA T3T A
T8 HHTT W RIE ABY 2| WHAT AT T
2T TIT AT AFATY 747 57 7 fFav 2,
Atz frar 2 feaw o fasioor 21
FEA g, IR A 35 AE & FAT
A1 EH §IA F AIAA TE@T AT F AT FAT
% ®r wg7 &1 W W\ A A1 w18
AT FE AT AFAW 2 {5 wAd
T AT S| T HAT AE AT A
F—fFa 7% 1% 5gT ¥ faa 3y et
TN UF qEAT ) AR qAAT B
05" | FH AEAIT § ST IE 9T A
frre avml & wrw g @ @ faw
TE % AR E AT Ay, Ha a0
2 % 78 W1 Fegiaez ME FT 0F 7 2,
&% AT ATRAN & AR |7 T AlA AT
faera #Fvar 77 2, o 1 #1 g wea
q [@ 30 ¥ T ® g AAA W A
AT A1 | 72 d, 7w d vE w9 07
IH AT G W e anfEy o af
5 o @wa iqai 5 faars gardt
difa &1 @ Fw wfE, fege A
AT 9 A4 g€ At s 7w wEdt 4
fr @t Feafaez 9@ & % T an
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AW Z, AT agEr fwr o a7 afaw
94t wegfer wrE @ afrga aae g,
forrs: S qier e Sfy & A)e 4 qw
ey St g & fw i wam F weAm
TAFTIN AT FAT G| F A AT
FAF I FE 47 2 A1 A4T 1w AR
aga — 7 na’ gamT—{wHa T
ot 1 FedfiE w8, A ag /47w
qE 27 A A A TR w4 98 2
A1 2 747 | FA7A7 g | w1
a1 =7 faw w24, 7 [Fiv=m Gig a1 ad
FTAT AFAT—ATRIA] Felrez OE F
AT Lo THo MHo HFEAZTINE A FTA
F v gagws fifz 7 w20 7 72 58
# (& gardy ol & AT | qea1 A AN
T BRI AATE A7 | TEE 57 W Fw F
ZATY #77 UE AG UH) F AT FATL
a7 wzamar dar &7 30 2 A7 {4\
FOAA TG | TEARLNE FOHAA
#, W vz sl wéf F e g,
A7 F2A 2 Fag i v g, =% 70
T wEf W TR ATC TIIE FE
FIFT Afgd | F 993 AT @3 F
qeeT WEAT g [ ar w1 wew,
F1E ol gna, (5% 999 § 0% 776
qg F8 W (% 30 0% A4 Z, I w0
zw3r 7 fawr @, fomd 77 %20 s
faam a7 wwai s=n 41 9w gwd
AYF 9% 7 G 1% 56 0 F AT qA-
OUFET FEC AT qE FA WML/
HEHATZ T AAWAENT §, T GHEAA
§ A7 FZA (FAT T HEATE | AR AF-
A1 B, wE @ & (4 o7 gaw | At #
fmmr s W@ 21 AW qe S 3gd
s 217 4 [5re way weAdm 92+ @i
FrqET S 7 WAL T arard qae
T a7 warer qor a1 F a5 o Sfewr |
o @M1 F qFTEE 2 A FAlAeE
qTEf #1 AT ATE FTIAT F AAT (AAT 7 )
T GAT BATT WA (@ 64T T g
I w1 f@amr ar | se 3w |t w1
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[ w7z @Am7)
farrar adt mar Zrar #v Fepfaez T
T AW 1 qoF 7 AgrET w47 @A
1T A1 48 w397 7371 faaray s Amdm
AT €T 72 F7 @3 219 A7 F74 (%
RIAATT 721 5t A AT A A F

TF AT ITEIO AT E | 1963 4
A AT (A AT, A g e
EIEERIE A T R TR E
A st AT AT WA -
ArTATATE AT AW fAfze A
¥ a9 § W17 IR a8 TE7 47 fF—
AT qAT AT & AT T AT 2
—fF 95 g A & g o 3 fo 3 feed
A A AT WAT HTA AT HYIT-
33 & 9 T OF A T qEAA 2
e st sera et v 421 w1 fpw A
FJEAW F7, 3% (9 377 gfaar A
FAET  FAE fgET | § arw wF
n|t (el & =7 30 F 9094, 7805 F
AWT A7 0 A4 F HMA UF G4
At ar 21wt g fF gas #ar we
ZWT ) HT O A7 AT FEAT AT fF
T AT A FTHE TEA [ AT AT
AT F7A4, Arfex 41 fF = Az 7
g @ % w77 amm 9ft Fegfaee
T F AT A A IR aaA 5 E,
e f#r & g@ai 1w 2, 39
TaET F1 FNATFA |

(Time bell rings.)

ATHA, AT T F7 A qF drEr A
FEAT B\ ST AT F F 4T T
AT w@ar | WA g5z @EET A
qrEa § Wi qwr Awlaee aEFf F A
g o1% S WT T N E 9% i——AE
ARGV 2 7 T q9 T8 441 g—I2
FEr { F4T g9ty FrEr g4 99-
adta g & a9 alas gfaframEd
qrrar # | I w0 & oaw g and
f il e & fage e =i
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T2 F1 (F 99Fa1Z 9727 F7 79 TMAT
THFHT ATSAT A7 (990 7 05 17 w7
AT AT AT qTAT | ET ATT ATAT T OF
T A, wfEwA FvA Fefr —wd it
AN AT AfgF AAT F7 Fom FTr
AT IHA F7 ATHFT 7, F0(AH F] 477
FET S IR FE7 e F oA A
F1E gafa 741 g€ WY o wwy 547 2
fAy & qrr F wAe 97 #71owEar
ATEAT | AHTIEH H qF A AT AT A&
ST, @7 At uw J%a 2 F faw e g
FAITT ARTA A AT ATE A ATIAT
Al aTaT ggz faReT A A A
7T ATIAT AW T (7w F 30 S5
wafaEy Am7 fFa F——a saF T
WA AT AT 2T ZAT Al
o2 ATAN &N AT ET (F AT AT
famaredm e an g 9mr 97 731 &1
afra 4fF 7 7197 7 # @7 7 e
w1 E THET A A A

FuAwTEaE (= wgwErT wan
WHIR ) T FIED ET AR 2w
e 741 2 1 A7 WAz § A ilE

wft |7 ;AT | HATEA, § AT F A4
¥ FEAT AR AgA A A0 (WA A
721 [ 289% 397 20 97 § TIH AW
fed | oy sreEm A 2 fF g ®
qATHT A @ 9T 94 7 Fw A 4
At s faare s A7 Za Wi
forsqr 9 HHT, WA Z0A A1, 45 7, TART
At Ao F o FET L F w0
FEAT TFAT [F 0T NF AFTHT AT S
F@ P T AT WEEET AT 7 UAT A5
T FEr A7 IF 9A AFAH F A FEAT
Tar 2 & 917 a7 § aE gaeE
Ag0 vEAT £ Al T F g7 97 R0
T wAAET AT @1 AFAT | HEATAT
T F T @Y F A1 | g e 7
forar aa wfafels 7% oo atar 2
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7 nF wEE AlET A, FfEEv A=
A4 BIET F, TE qATA FHAT [ AuAL
T AT T FG ATTHT ATHIE AL AT |
T HETAT 7T 71 77T (Zr 74z -
ATq ZATT A1, § AVAT HAT T THE
A1 AT JEE ATIFT AT F v FAT
TEAT

"The canker has so eaten into the society
that in many cases, the only meaning of
education is a knowledge of English. All
these are for me signs of our slavery and
degradation."

TE WEFAT AT 1 FUTH T 1008 &7
T IAF A1E GEEAT AT T 0F A7 917
AET, @AF A1T FE( 1 AAH AE7 AT A
T A 38 9% ® F e 07 2
q 9iFT 2T A A1 9 0F (az F faq o
TH AT FT AZ07 qET FET | AT {A
AT99A Z1aT F 0% waErAr aef Foamm
NT, GiET FHIZTATT A5E€ & A 19
ERH T W[ AT FAT FEAT 2 AT
AT O OUF AT AR HHA T
TAAT TR

"If 1 had the powers of a despot, 1 would
today stop the tuition of our boys and girls
through a foreign medium, and require all
the teachers and professors on pain of
dismissal to introduce the change forthwith.
I would not wait for the preparation of text-
books. They will follow the change. It is an
evil that needs a summary remedy."

T FIAT A T 2q AT F 47 5 9
ST AAAT AEAT F 7 7 359
a0aF G F1 Tl F1

Sum BHUPESH GUPTA : May 1 intervene
? When Mahatma Gandhi said this thing the
country was not free. The Government was in
the hands of an alien power. He was saying
what should be done in the schools and
colleges. Those were the days

when we were starting national institutions,
schools. Rabindranath you have quoted He
also said it in the same context.

diag wWT . q AHAT E, T4l

TR qH qIATE | A T F AT T

%z fF 7 vimga == 71, fa=or == &1
7T F7A21 F, [AFfA fT HAT= &
qiAdr Avward A A #oarEEr
T fAa &, 1 a4 3fer q 0 27 A0
(Far7% 2, 3% (4377 7391 A7 § |

3% TH YF(T 2

"Can ihe deliberations of the Central
Assembly anti the transactions of the high
officers of State and other exercising au-
thority in the Central Government be per-
mitted to be done in English ? Obviously
not, if we desire democracy to be true in
fact as well as in form—if we do not went
educated men to be appointed to places of
power and influence and conduct their
affairs apart from the people and the
e'ectorate. To make popular control real,
the State language must be one spoken and
understood by (arge musses of people

"... Hindi is bound to be the language of
the Central Government and the Legislature
and also of the Provincial Governments in
their dealings with each other and with the
Government of India."

JE AT A %4 2 5 3270 0 7
1971 9% AEAE TIWATAA A
19239 fAar | ST $T 92 auay s

THE VICE-CHAIRMAN  (SHRI M. P.

BHARGAVA) : No further please.

Wt TFE M@ 7 (AT 7 A fw

ITE |

Tan  VICE-CHAIRMAN (SHrt M. P.

BHARGAVA) :Wind up in one minute.
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off 9% WET : w77 H § 4 o 409
1A & AR F (G0 FgT TE7E
i 7 a7 a0 & (24 7 afe qrnd;
7 fZdq1 7 TS SR A T
A, WqH FHIENT T, o THHTIATR
qEAT T H(T q A TAFTA AZE A
s2 o A1F; 70 79 F3197 T8 FO 5
AFAT AT 12 AT 4 w4 9 FAA TA(AT
372 2 fegq i 7t ug e 37 3407
S AT ) qE sowd & oo wid At
FAMEAT i A TH AATT F AT
TAT § AT AF AGCE T 0T TH
.3 ®i a1 7 FvEm

7 A A OF AZA AT 2442, G-
TIAF, SEFAT K T WE FT A9
Ti WA FEAL | G0 Al A -
A &9 20 IR AEr 4l

"I is now for them to demonstrate to the
world thai those who can fairly carry an
election can also suppress a rebellion; that
ballots are the rightful and peaceful
successors of bullets; and that when ballots
have fairly and constitutionally decided,
there can be no successful appeal back to
bullets; thai there can be no successful
appeal, expeet to ballots themselves, at
succeed-ing elections. Such will be a great
lesson of peace; teaching men that what
they cannot take by an election neither can
they take by a war; teaching all tne folly
of being the beginners of a war."

Al ZH AN AT A, ME T F A T
AT AR T TR A, TE T AT arfEe T
A K. W7 FAT AWM Z0 AT, 399 A
AT G T FE FH AF T T AT H
THH-IH gAA [GHE F dFA UREH
foFa 7 79 9T AADT Z( T FEZ[ 97
99 fa saivar & §© A0l 4 sufrae
e Fi ATET X FOIT Fv )

H,

4y AT w5 ow g ggEa o

wd F=aT fF T8 T AT F A,
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TE a9 FiE TEH A 7, 72 A9 I
Fi TEAACF T ATA FTE, I UFA
Fi AA B g AT qawA0E (7 gwaa
Fi A TEAAT F FIT FE A AL
=iz | A ag w; aaman £ T Sl
ZARAT ® ;AgT wfzm FaT T
Tz HIT4 AE1 @ (6 T8 Frorgd @i a1,
TG (AT A AT B TAIM A AR
#74 F (0 %2 fam i1 917 o Im &
Aigq % A0 AR 73 F79 & 9
550§ & AT W9z F A4

IqAanaer (s AW SHE
qraa) ;o FrrE fEaT dq 7

s WF AaT: EL LI
MEF I FEA0 F 97 GuAT 2R ®
AFTIEF A AANT T0F ¢ Oa.8 Hi 79
7 o =72 w2 2 % ag? aee
TH AT 0T AT S OH AT g T
F7 AGA Z, TATE T30 7T A5 F AFA
34 Gar F7A F Az 3H ot 5 57
qH | 9593 |

THE VICE-CHAIRMAN (SHrRI M. P.
BHARGAVA): Since there is a long list of
Members. I will appeal to hon. Members to
limit their remarks to fifteen minutes.

KuMaRrl SHANTA VASISHT (Delhi) : Mr.
Vice-Chairman, 1 also join our other
Members in extending our thanks to the
President for his Address delivered to bo h the
Houses and we are glad to sc: the progress
that has been made in the country in the last
one year and I agree generally with the report
and sentiments particularly expressed about
our late Prim; Minister. I am sure that both the
Houses felt the sadness and the sorrow
expressed therein. I shall only say a few
words. Of course the time is very limited.

First, I would like to say a few words about
Delhi, about the negotiations that have been
going on between the Central
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Government and the Delhi people and ties and we shall find ourselves quite unhappy
though  these  have been very and incapable of handling matters for a very
protracted and we have repeated the same, long time and I think it is necessary that they
going over and over again over the last almost revise their views, that I they think seriously and
one year or a little less, each time we sit sincerely about it. I They have not applied very
together we say the same-thing and tfacy say much their j mind or they have not given any
the samething and nothing is agreed to. In time to it. They have been too busy with other
many respects the Government of India is things and crisis. Though Mr. Nanda has spent a
offering only a sort of improved civic good deal of time with us, with all limitations
administration, ~ keeping  the  Delhi that are  there in his proposals—barring
Administration as their own preserve and not that—I think the Government of India has to

particularly trusting the people to carry on think about it very seriously. =~ We  have

their affairs in their own way and by their own Pointed out to

efforts. I beg to disagree on many points in
this. For one thing, these proposals are almost
as the Cripps Proposals were at that time
except that they did not specify that the
British Government or His Majesty's

Government would nominate the Ministers of

the Central Government in India but they only
limited the subjects, etc. We have not
unfortunately been able to find any agreement
on the various subjects to be transferred to the
Corporation or the Delhi Administration or
the Executive Councillors. I have said that we
have not been able to find ourselves in
agreement with the Central Government that
they would nominate the Executive
Councillors and so on. I think the Home
Minister is bound by the terms of reference
laid down for him by the Prime Minister and
the Government of India and I can appreciate
his difficulties in this respect.

SHRI LOKANATH MISRA (Orissa) : He
is in a state of confusion.

KumARI SHANTA VASISHT : No he is
not in a State of confusion. He is one of the
well-meaning persons with a Very good heart
and a person who wants to carry on his work
very sincerely. Though we may have
disagreement with him, we can appreciate his
difficulties and what binds him to function in
a particular way but at the same time I would
like o say that much as we have great regard
for the leaders, the Ministers of the Central
Government and the Government of India, if
the leaders happen to make an error of
judgement, the people thereby suffer. We
have no choice -except to say that this wiH
not help the matters in Delhi, that they will
face a lot of trouble and difncul-L12RS/65 -6

Delhi over or a very long time.

the Government of India and

our leaders and the Prime Minister and
other Ministers and  the leaders of the
Congress Party— the ruling party—the

that we face in
They cannot
be ignorant of these things because these
have been | told to them over and over again
but if j they ignore these matters for some
time ' and if they do not handle these things—I
J think things will deteriorate very much in
Delhi. I am not one of those who threaten things
but I think it is not a happy situation that we
neglect any part of India.

difficulties and problems

Secondly if Mr. Nanda and the Prime
Minister want to make a gift of Delhi to Mr.
Vajpayee, then my suggestion is that it should
be done very gracefully and very nicely so
that the gift should be given to the Jan Sangh
Party very gracefully and nicely; otherwise we
should try to improve matters

SHRI A. B. VAJPAYEE : Does it mean that
you want a democratic set-up caiv for the
Party concerned ?

KuMARI SHANTA VASISHT : I am not j one
of those who think that a democratic set-up
should be denied to the people or it is only to
keep the Congress in power. I believe in
democracy and I do believe that the Jan Sangh
or the Communist Party or the Swatantra Party
or the Congress Party has an equal right and
anybody who can keep the masses of people
with them and who oan deliver the goods to the
people has the right to govern and I do not
believe that the democratic set-up is or is not
for the Congress or other parties. mSo I am not
one of those who think like this. 1do believe
that in a democracy
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[KUMARI SHANTA VASIST.]

everybody has an equal right and whoever has
the people with him, carries the day. I may
also point out another thing that the
Government  just because the Chief
Commissioner and other officers do not pose
any irritants or any trouble—they do not meet
very frequently and when they meet they just
say 'yes, we will do this or that' and they say
only a few words to the Ministers and they
give them a general idea as to low things are
in Delhi, which does not mean very much—
just because they are not irritant enough or
they do not pose any outstanding problems
before the Government of India or the Prime
Minister or the Home Minister, it does not
mean that problems are not there nor does it
mean that the Administration of Delhi is
working very well.

3pP.M.

I am sure that the Home Minister and the
Prime Minister are very anxious to improve
the state of affairs in Delhi, but very humbly I
would like to point out that the Home
Minister, who has been the Minister of
Planning for a very Ion? time. who has been
concerned and connected with the Planning
Commission for a very long time, would be
very sorry to learn that in the Delhi
Administration the implementation of the Five
Year Plan has been only to the extent and to
the tune of about 30 per cent of the Plan
outlay for the first three years and eight
months of the Plan period; in other words we
see that 60 per cent or 70 per cent of the Plan
has not been implemented so far though three
years and eight months have gone by.

These are the figures supplied to me by the
Delhi Administration covering the various
aspects of our Five Year Plan in relation to
Delhi. I am not giving the figures; these are
the figures given by the Delhi Administration,
and the position is that up to last November
the implementation of the Five Year Plan was
only to the extent of 30 per cent or so, and for
the current year, that is, the year 1964-65. the
implementation has been only to the tune of
10 per cent of the current year's Five Year
Plan outlay, for this year, so 'hat Mr. Nanda
would not be happy to

[RAJYA SABHA]
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know at all, though planning is so dear to his
heart and he is so much emotionally interested
in the Five Year Plans, that implementation of
the Plan by the Delhi Administration has been
much worse tlian the record of the much
maligned Corpora tion, which is better than
the Delhi Administration whose record in the
matter of implementation of the Plan has been
only 30 per cent for all the time, up to
November last, and only 10 per cent
implmentation for the current year. And I
think, as far as the other things are concerned,
which are very favourite subjects of the Home
Minister, it is very well known, the corruption
in the transport department, in the courts, in
the police dealing with law and order, and so
on, so that to think that everything is all rigl;',
with the Delhi Administration is not at ali
correct; it is not at all a satisfactory state of
affairs. The developmental progress has also
been somewhat limited. There also the work is
not so satisfactory as the people would like it
to be; the floods are there, or the fires or the
prices and food.

As far as corruption is concerned I may say
that, though Shri Guizarilal Nanda puts a lot
of faith in the Delhi Administration and its
working. I may say that it was conveyed even
to the members of the Sadachar Committee
that, when the foodgrain shops were raided,
when they had tried to see the stocks and so
on, when the Chief Commissioner of Delhi at
thai time was very anxious to convey through
a press conference that nothing irregular was
found and so on and so forth. But it is within
my knowledge as well as also the knowledge
of the members of the Sadachar Committee
that the foodgrain dealers had conveyed to the
members of the Sadachar Committee that the
grain dealers had given a lot of money to the
police and other departments, and that matter
had been finished. What the members of the
Sadachar Committee did about it, 1 cannot
say. But this is a fact. 1 agree that the
Corporation has not done certain things very
well. But what is the trouble ? The trouble is
that there is no money; there is no money to
have a larger fleet of buses, or the Punjab
Government does not consider it proper to
give us our requirement of power or to control
the water that is supplied here from Punjab.
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Sometimes till the month of June or  so , there
is great scarcity in the water coming I to Delhi,
because they do not discharge j enough water
from their canals, and after June, when the
rainy season starts, they j discharge too much
water. There is so much trouble arising out
of it that Delhi gets all the floods. There
are various troubles like this. 1  can
enumerate them even further, but I do not think
it is necessary, but I do feel that we have
informed the Government of India time and
again about the very serious situation
that j obtains in Delhi, and if anything
goes wrong, we would not be answerable  for
j that, and I think the Government of India
should look into itand do something -
about it.  This is their problem and their j
baby and we would not be concerned with it.
We have done our best and we function there
sometimes in spite of the Central Government,
not because of the Central Government.
Sometimes we function there in spite of all the
difficulties we face from them and elsewhere.
We face the various political parties with
a lot of courage and so on, but that is all
our effort. We do want the Central Govern-
ment and the leaders of tlie ruling party to
extend to us all the help and assistance
necessary to manage the things of Delhi

properly.

I would now say a few words about the
language controversy. Ofcourse I need not
say much but I do believe that the feelings
expressed by the people of the I South were
genuine and they were true.

SHRI LOKANATH MISRA : -Say some-
thing about the news of the day.

KuMarl SHANTA VASISHT: I do believe
that they were genuine and this anxiety on
their part was real it was real to them and they
were worried about it, and I think we should
have anticipated that to the people to whom
Hindi was not become very familiar, fo them
who have not learnt it so extensively, it would
pose a certain amount of anxiety to have a
language imposed upon them, or even a
feeling that it was imposed upon them,
whether it was or it was not, and my
sympathies are definitely and very much for
the people of the
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South, who felt agonised by the things that
happened, and who then expressed their
feelings in a very sort of outspoken or even
violent manner. Of course nobody really
appreciates Violence in any form at any time,
and we don't either, but I do realise that it is
for the people of the South, for the non-Hindi-
speaking people to learn the language as they
like to learn it freely, and to take to it of their
own free will and free choice, and with a
certain amount of affection for the language.
When it is imposed on the people, they never
learn the language with affection, nor do they
develop any kind of affection or appreciation
for the language. I do feel that it should be left
to them, in a way to take to it as well as they
can, how they can.

At the same time, I also feel that we, Hindi-
speaking people should also try to learn the
languages of the South, of other States, so that
there can be a greater communication between
us, a meeting of minds, in understanding and
appreciating people from other regions, and
we have also neglected it in the North, we
only concentrate on our own language, feeling
very complacent that we need not learn other
languages because Hindi is there and we have
only to learn Hindi. I am very glad that the two
Ministers thought it proper to resign to
identify themselves with the feelings of their
own people, of their own States. I am glad that
somebody in the Ministry has the guts and life
enough in him to offer the resignation of his
portfolio, forgets about the chair of high office
and identifies himself with the people at large.
Basically I think the Government is and
should be a reflection of the fears and
aspirations and ambitions and hopes of the
people. If at any time anybody feels that what
the Government is going to do, or is likely to
do is not in harmony with his line of thinking,
he should have conviction enough, he should
have life enough in him, he should have the
feeling in him to leave the chair and get out

SHRI A. B. VAJPAYEE : And then come
again.

KUMARI SHANTA VASISHT : Well, any-
body who will stand for his own people
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should come again.
people stick to

It would be a disgrace if

Surt BHUPESH GUPTA : In the case of
Delhi, if all the Delhi Congress M.Ps, say.
"We resign on the issue of the set-up of
Delhi". I think matters will move.

Kumarl SHANTA VASISHT Mr,
Bhupesh Gupta, I do not need your advice.
Thank you very much. I have my own brain
to think with.

SHrt BHUPESH GUPTA: t am sure you
have.

Kumarl SHANTA VASISHT: Thank you
very much.

(Interruptions)

I am glad that the two Ministers identified
themselves with the people at large and they
expressed their anxiety and resigned their
portfolios. 1 appreciate their stand; I do not
look upon their resignation letters as any type
of stabbing in the back, or anything of the sort.
I do not know any more politics, as to what is
behind it. On the face of it, from what I can
see as an ordinary person, I appreciate what
they did, and I am glad that they stood by their
own people, and I respect them even more that
they did such a thing. I am not one of those
who think that this was a very wrong thing,
something very bad, and they should not have
done it. I do not see that the Ministers are here
only to say, "Yes", to everything that goes on.
I think sometimes they should act in that
manner; if they feel differently, then they
should say so.

[THE DEPUTY CHAIRMAN TN THE CHAIR. ]

SHRI BHUPESH GUPTA : You have got all
the five M.Ps, in Delhi belonging to the
Congress Party who think differently in the
matter of the set-up of Delhi. I do not know if
you along with them will resign your seat on
the question of Delhi.

KUMARI SHANTA VASISHT : T am glad
that another Minister, Shrimati Indira Gandhi,
went there, was on the spot there. She studied
the situation and saw what was happening
there, and she did say that this
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whole situation needs some rethinking. I am
glad that she has the independence to relate
this whole thing, tell about the situation, and
then help in whatever way she could possibly
do or, for that matter, -the great Shri Kamaraj,
who spoke very independently also, because I
think there should be some people who should
get out of these shackles and these things
which bind you to rules, regulations and all
sorts of things.

SHRIMATI C. AMMANNA RAJA (Andhra
Pradesh) : The party has no Shackles.

KuMarl SHANTA VASISHT : The party
forms the Government; it is not the Gov-
ernment that controls the party. The party's
policies are carried out by the Government
there. The policies and programmes are laid
down in the party arid then they are carried out
by the Government. Tt is a wing of the party. It
should be so. So T am glad that big leaders' did
take independent ' action and did independent
thinking about it.

I do believe that the food situation has
improved now. The Government has con-
trolled the food situation recently and I am
very glad Shri Subramanian! had applied his
riu'nd and heart to the solution of this problem
and the situation has taken a turn for the better
now. I hope and pray that the Government will
sincerely and seriously continue to apply their
mind to this problem and in spite of various
pressures they will not deviate from it. I say
this because if the food policy fails and if it
continues on a harvest to harvest basis or a
shipment to shipment basis, then things will
take a very serious turn.

I would suggest that the Government of
India and particularly the Food Ministry— it
is really more the whole Government of India
than the Food Ministry alone—they should
have a proper policy and they should stick to
their current policy and continue to maintain
their hold on the food situation so that
everybody is assured of a supply of the
essential commodities, foodgrains and all the
rest of it.  If the situation takes a
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bad turn, if it is not controlled, I think the
entire Government will be in great trouble and
will be in hot water and I doubt whether they
will be able to survive such a crisis any further.
So I suggest that scrupulously and sincerely
and seriously as was done in the past, they
should deal with this food problem. There is
tbe question of prices. Prices have also gone
up very much and this is causing hardship to
the people and the Covernment should do
something to control the prices and see that
they do not continue to rise.

THE DEPUTY CHAIRMAN m Your time
limit is over.

Kumarr SHANTA VASISHT : 1 will take
only one more minute. Madam.

Though the Finance Minister has issued so
many concessions and other things, I s.m not
sure that the people who should show re-
ductions in prices etc. will really do so. 1 think
the prices will remain as they are now. in spite
of the concessions given. In that case, I think it
is just as well that they withdraw these
concessions. Ii' the consumers and the
ordinary people do not get the effect of these
concessions, then for whom are these
concessions meant ? If they are meant only for
other sections of the people and not for the
odinary people, then these concessions are of
no use. So I feel that the Government should
keep a close watch on this matter and I think
thai is very necessary.

On the language question, just one word. I
forgot to say it. All these years wei
were hearing from Gandhiji,—and since ]
Shri Chandra Shekhar mentioned Gandhiji and
Panditji and other leaders I may say i it—
Gandhiji and others were talking in terms
of Hindusthani.  Gandhiji's speeches , were
always in Hindusthani or ordinary Hindi
which was understood by all and which
was understandable to all. ~ But now in this
country near Delhi and Punjab, I°know that
Shri Atwal will agree with me, people, do not
understand the Hindi that is now going on
today. We do not understand the All India
Radio Hindi broadcasts arid the government
Gazettes and other papers
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that the Government is issuing. I think the
language used in all this should be simple
Hindi. But what is now given out, most of our
people do not understand this Hindi in Punjab
and Delhi. We don't know what kind of a
Hindi it is that is going on. And now in the
process we have even forgotten Urdu. I think
for the Punjab and Delhi people, Urdu is
almost their own language. They cannot say
anything without using a few couplets from
Urdu or Persian. So much is this language
part of our people. But this language is
neglected very much. We had tried in Delhi to
do something about this but the Government
was not enthusiastic about it. It should be
more enthusiastic about it. I think we should
take to Hindusthani and not go on with the
Hindi which we do not understand. The A.I.R,
broadcasts the people are not able to
understand. They do not listen to them. Even |
do not listen to them. I think we should
encourage Hindusthani and also Urdu.

W Qo @Yo FTAYAY : WFITAT, W AT
¢ f& wrzafa s & afwamor & aw7
ZHTY =9 F #EEy 3afeaT 957 97 97 |
i z=ml 9 fF 26 T, 09 1965
F g TR S waAr AT S
§ 7 w71 T A AT A FiAT A
38 % HENME 4 A7 W TAAR T
Azwa w41 7 T gar dlam v AFa
AT A AT T LA §, AT T
9fd i T FTAT AT RWA F G5 F7F
A% F | TA] T AEAE A IA
L e T S T B 1 P I £ A
FHF L F FIOOT AT T IAL ;:Tj | ;T
ACAATAT ITEIA A7 FTI T AAT
¥ A fzedi FT A TEA TEA A WIE
arTE T8 20 ofgd ) afE oz
sAafeafs @ 1f gz o4 Fma T a7
T % fF 2w wzafa & & uf7 awmre
A7 qrET Fi AEAT AT 4 (A FE
7 gfzeare 2w A Fid ﬁ_m’ s #q7g 2
faad gl @ Jomae, ==z 7 &0 0
a9 & 71, fs o0 30 F 21, 9F7 @z,
i 4z #W a7 gNIL el & & T |

@
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[#ft go dfo Frergsd]
75 TAT 779 2 [ 39 #iE w5 Ar-
I AEA Zi A T O TR g7
ZHIFT AT 299 F9 )

WATH H ATYT F ATH Y [ TRA 5A
Z, T, 35T AT AZTEE T AT A
Az | 0F FTAE F AT A @ AqTA
T2 WA Z A7 F gamar g oavfea
AT ;AT W F AW g 1%
A AT A ATH F A, ARG F TvEAr
0% fama v 4y, feass Fiaer 40
A7 fwasc A0 4, AFAH] FT HE-
FAT § AHH A1 A7 EH ATH; ZE
ATFATAT F( TA & 07 fA=re w7
arfza | afaw zo 31T F A F
T30 ¥z 77 7, foas) Fa7 q@Eardi
T OV A7 &Y T 2 AT AT AwAT |
Tifes® (43 avfa qeaw 9% guer
oy ) fowr #m% & A avfaz
25 AG T% AT FIA 72, IAT, [@=-
featr A% o, afzaEt v g=41 @
Y FHAARIT g0 | wAT dew 97
STEE ] FA0FITO0 AT ¢ AvfAg A
EANEE e LI G S L G 1 L
AL § (g qmr &1 94 F A0 A
2 OWAT WEAE Aoqw 9T FHON AT
17 s F faarfodl 7 37 %90
aral g fFaufy gz F gfa afese,
geard; whawdy waT 4 8 Fid
ATE A qEAT 2000, WAT Feg I
gaey 77 famr o 12 A & fan agy
SR gEar a1 @197 faan war a1, afes
11 AAE FEET § gfFw T
40 A7 IEARITATA 11 aT0@ F0 T
q E #aw 97 gee e A A
Wi g wifed % gfem #r aiaea
77T ¥91 7ET 47 )

qrAr wz7d 2 fa svfas smaw &
fadir vmy FA W7 oA ) oTE
A fafadz dqifesm 1 T2 a6
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Feaiiemt 71 mfas w8 femr . 7 sy
Z f5 7o 7z davwE 2, o wetan
APAW F; HEA FOA & (oG AR AR F )
gaT avafar 2, faeg ag svam o it
qE1 arar | Afas wan o ez afzwEl
7 2 o s avleet 6, a0 A and
Fo AT TE Foo, WiOBA AT FV IE
Z T gmy e A g e 57,
AT %y A S0 UHo o HT 47 w17 &gy
EAE (Do S s - g
"D.M.K, who cannot tolerate the presence

on their soil of people coming from the
north."

=7d g5 5 Wi F i aarieafa ad @
#17 fawf; o TiT=T 1 0w AE w0
32 fue w7 qrm far

ITEAT & AeAqT A7 4 wl4q gz
72, Wy e Ef'a'q"r;fcﬁ;rrg'_ TIHEAT
FT AOR(A A A7 TTo  TATHOT Fy
A AR ¥ AEAL AW oF; FE
wgr#; 7 | 4 At 3w fAo aww
Z | M AT A& G TT FD
A gEfAar g, wifeat £, 3% s
fam & o 2 77 SR g7 F99 ¥ faw e
qA9q FEH II A1 (| o 3f5a w29
# BN NIMA &7 A14 &0 aftd I9Eg-
Fifedt & @rq, geazam & w4, fgar
A1 ZEAT FIF AT AT A A
9 A1 F AT AMAAT F79 1 qafzor
q=ET T 21 |

HEIEAT, ;AT T A FAE T@T
z & gwrar ¥ @gwra Zen i,
14 STITAT § TET TSAHIT 79 | T T
Tz & faems T8 g afew F ag A
TG TFT (% 14 TTAT T T=HFT AT
Fi Tl &, arim Fi T8 ART F9T TgTAT
WA Z AT Ag HAA; ®( FAT A
AT AEA 7 | WA AR AT
T WA F, T a7 15 qAAqT
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i =nfagr ) arw #r fomds o
AT F A ZAE WA A F, A
FATE ATA; F, TAW BHTL ATEHT FT
afafars 2, 7 za; senfweala &
T F, ®iF FAR BE AT 50 TR,
FgT | T 5 % faar i fAE @ g
F W W7 AT W TH wEA A |
ATAT | FHTAT FIAT @i F, WA 0F
faaas wza & amd au g-—Afwa wan
AT W A AT A e
AEL & | AT AU | AT H, FIA 7
AAAVAH |, ATer 4 A9q A, FAETH A
THE W TISHIT 7 qHAT F AT 7T 14
ATTHT | Fem # wrAwTS FA AF wA
SHAT T AT A AMITEE T 14 AT
F fam i a7 9%z B & 37 dusr w0
Fa @A & fAam 714w &
w0 W A7 aArARrfeE wfzArear s
AT 79 =7 97 f35 qra 574 Tifeo
AT FAE (AT A F FHAT F (AT
ag | T AHE AT

1 AATET i AT AT AT A
A2 A T AfawE i F7 FIAE
AT 7 a7 A wear il o F
faei gy a7 afer &) 29 e &
T A e wafae & A a9 7=
AWz ) A T g ! owEm F A
T WA & faens £ owwr 7 fag
ET & A1 1 g a1 f3die
g wIAr wriET ) # osEe faeE ®
ANHA AT 7 A7 03, A 97 fom
Wi FIMTFT Fi FAT AT ? HT FEA
fedi mafam & Ay =omo, fe=fi &1
ATHTA ZAT, A17 a7 AR & fa e
A ATH | AUT FA WH ATATAT A
FE &0 g A0 w9 wvvey ® faedr o
vt g, == arfger 980 | afee aqg
T & W7 07 A7 F {@o o § 77 w4
#i1 farT 771 7 f faedt 1% mz wan et
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21 1950 o § 77 fiqur a9 39%
TEA WEq WITH & I AU F, AE
FiE 7 faedi @ ww ZiAr v wAgT F,
TEAYT W wEEA oA @ 90
faeds A 17 & ATFT F | 97 HC qFA ¢
& afFw vw 17 7 9% wEAr g fw
Fr1 famt; @ w0 owy & Ao faer,
F47 fF a7 3036 G fae, amr
a1 fawma fmr sy e ar g, amwwg
BRI e T T RS
3are fa=r F7ar (oamr s awar &7
qaT ATy wudA; w4z # M osAfew
& s | rordrer, oveyr 2omr, =TT
FIHFTH, GEF17, TAI(a74T § S77 S77]
g1 AT AR ogw MM g% FH
fasfae & a0 swimo f@ a0 i gaar
¥ 3o famfad 21 %1 9w 781 fzam )
UF AT HAS( BT AT Ai FHILG WU
famfaa gwi w0 gfaesr 927 Fi
AT 2 SHHT IRAT A= A ZATE | A7
TN f3g W F 39 A @G FL AT
F7 qaAl g, TO4 CAETA AAT AFATE,
w0 AT § fawid & 97 7 97 FA4919
FTFFACE, Al Fie FU AL 2 F A
AT 14 AOTEHT & fAFET 57 F 79
AITAA Hi A= AAT 0 AAAT FT A 7
AT HE |

WE(ZqT, FIFTT W] SH AT Fi ARA
gz 7% 2 fF 37 991 F 719, FZHFO
5, 39 A7 G947 gAm A7 5T
A AT A &< fF g9A gAF A0
Tz A& AIFETT i BigAT 2601 TR
frafa mavars 3 o7 A7 Fi TN
T2 FIA( L | WAT FT OAIA A AT |
digr § A AATE 20, AR i HAA A
faviy # faur 2 o a2 wezrore & foay
HEA B\ WA & (AT AT A S
s faar qav FEo AR AN
THH A A9 w7 AL F | T FAAA
a7 @@ F—wweam fEE oA
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o @o ATHAU(
IAFAT 7 AT TAFT TRV E——FF
AT A AE A F AT AT F AT
® faend wr e ger A aiar §
Fatfewl v v-hgiEE & A9 q
HYq E9TT | 3T F99 F T 00 A7 72
Z, 7@t % fza & fam 2491 azmr far
ST vET 7 fe A7 frafa § ow oawe
i Aifd w1 wwaT A2t FEar W wEar
S FH FIA § A7 ATHT F( qfaArT
vt wifz (Fas [ gavam 417 sa57@7

9 |

WEEAT, AR & AAAVT § AT Ky
g wat 2, #io Fjo Arfo T faqid
wq W% T gfagea w0 soufaty &
fawrfem & ama o1 9, T IAF
o T T FG4TA qA; W57 g7 2
W7 AT FaT 7 A9 woar: fE
FEAT F /T WAT 97 Aq09 i FH
#i wifmr 70 v & wiadzdig 39-
afafa 7 wigar wi— @i g 47
AT qEATAF Fi——H A F fAw Fidi
zzvrar f& seEim adttaa fhar— aas
IE AT TA T QAT A AT A
T w3 & zeam zawoarzEl 7 oMW
faar—afaq war 5 g T 0
wET A8 &, wiw A faaw e
A TAT | ATAVEA] FET 2 AT WAl
72 Fv 47 Wifgw | F qwAr FEar F
fr ag f&w 5ifa &, foars § gEm o
fFay s ? w3 wma ww ferar fe
i fatq fag 9 = qzams gafsa
F g9 & A1 U4 ATE F A9 &I
#7 fom 8 3a% fasns Srawrdar &
%, zaa faaw ooy wwar ¢ 969 g%
=1t 8 | wrfav, wfagzeia suwfafy
ag @1 a7 TEI &7 awar Ay w5 oSy o
FLEET fTen W A Ay anaw fe
AT WIT I AT AEAT (AT w5 e
ZA—ATET TET FT AT FAT AT
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Forrar @t e gar 3T & FveT
HATA FT 92T gAT—A7 A4 Fra Fraa
# faam o, a7 avdw e doa 7 9T
far amar, a7 e FoAr sowtafy ¥
fan geag w87 ar, a8 FAe7 A1 5
HRTAT FT FT AFAT F 1 AT A STEW
fo v sy sy fa fat s fam®
ATHA AT ATHAT 910 ) 3 A TF
syafafa & faoia 1 =47 A1 2,
7 wgd & fr gyafafa €1 3fz § @1
gftr & sifaer @8 2, goa 1 ¥
fat 28 Tfaa & fFar 47 gua A 7
&1 gEEEE A8 et w9 2y Al
4T ST @@ & A1 ¥ afadsa A oen
T wTAT TiiEn | AT {1 I
afafa # azey a9 FIAAT 2 17 37 77
o T v aFar  fw ol F fre
S W 7@ HT IFA AFA Avaa A
F7 off farw fam #1, A1 qzAw A7,
"t wz 1 fam

SHrRI BHUPESH GUPTA : Madam Deputy
Chairman, even the Prime Minister gave an
assurance that a Cabinet Minister should be
present in the House. They have got to be here
because

THE DEPUTY CHAIRMAN : Yes, the Prime
Minister himself had said that yesterday that
someone from the Cabinet should be present
here all the time. Mr. Singh is here of course
but he himself said tfiat j somebody from the
Cabinet should be here. Would it be conveyed
to the Governmeat ?

SHRI LOKANATH MISRA: That is.
Madam, the way the Government is func-
tioning.

SHrl BHUPESH GUPTA : Why not ad-
journ ? Some of them are having tea in the
Central Hall. Why not we also do that ?

THE DEPUTY CHAIRMAN
Vajpayee will continue.

Mr.
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Surr BHUPESH GUPTA : Madarn, I say
that the delinquent children of the Cabinet
should listen to their Leader at least.

THE DEPUTY CHAIRMAN : Please sit
down, Mr. Bhupesh Gupta.

SHRI A. B. VAJPAYEE : Madam, even if
they don*t listen to the Prime Minister, they
owe a duty to the House. This House should
not be treated like this.

J

Tue DEPUTY CHAIRMAN : I agree with
Mr. Vajpayee that they owe a courtesy to this
House. You please continue the speech.

SHRI CHANDRA SHEKHAR : Let
adjourn.

us

SHRI LOKANATH MISRA : Madam, there
is a suggestion, even from the Congress
Benches, that the House should be adjourned.

SHRI BHUPESH GUPTA : I think this time
you will be right, Madam, to adjourn the
House. Let us adjourn for five minutes.

THE DEPUTY CHAIRMAN ; Mr.
Vajpayee will continue and we will wait and
see. Someone will come. (Interruptions) 1
have given my decision that Mr. Vajpayee
will continue.

SHRI P. N. SAPRU (Uttar Pradesh) : You
can adjourn the House until someone conies.

THE DEPUTY CHAIRMAN : I have 1
already given my decision.
SHrRi LOKANATH MISRA : The con-

sensus of opinion in the House is that it
should be adjourned because there is no
Cabinet Minister present. There was a ruling
from the Chair and
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THE DEPUTY CHAIRMAN I have
already said that Mr. Vajpayee car. continue.

SHrRI BHUPESH GUPTA : It is good of you
that you want to hear Mr. Vajpayee.

Wi Qo dVe TG : AFH A9 Z -
za1, f& 9 98 g S @
F1E w1 o a1 #mr fE

qAT

TN AT AW Haem ® FAN
aat (st o uAo fag): d I 720 7,
a7 T9 A g9 TRE ATIHT =T |

w1 wo Ao MTAY : HTTH THAIITF
Z WY g% 9N qAE W A% AZN AN
wofery foeg s=me 397 & =A% AT A
ztr =rfezT

SHRI BHUPESH GUPTA : As far as we are
concerned, our love is a little highsr at least.

ST To dlo ATWIGN: # 77 FE 7@ 4l
f& swfaw=ar %1 wuafafa &1 &5
AAAT FI AT ART & AFAT | HEETH
F14 77 9t w1 12 aifeafaw wywEy a8
# | gfz aEwfar SEq § 25 a@ae
wqifoa fa @ 2 |1 a9t 1 9 Fa
wag & q¥ g wifar afes & /3 7
0% # 7z faart v 7 aifed | swfEE
U T HA4T 7 F21 fF 97 g9 719
AT FAW F7 FA A9 A1 FAT AT 7
w=iffa avzre ey fog 91 &1 39T
HAT TEI--TH TATET 29 AT T qFAZ
W AT 9 AT TF Feg i e T AT
W7 At 179 fgEr 17 A1 EaT,
T 1 sy agafafy & faodr &1
TN 2 7§ AT A AT HF AT
§ o9 =T FT giiefEdE O
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5 Qo #Hio arAIW

T X | W WeTETE F WA
¥ {1 I AN §Z MY TF W ST 1T FT
g wrat faun s R & s freffaar
Tfe T qF | § gHaar g, wfomz-
ita swafafn & g5 2w & afy, wrpga
F 9fq, o o T a7 S o g2
A% & gfq @, e e & fw -
AT AT FEW AN A e off 79
frr 7 -y wweT uE @i
TRV & AT AT 1 o7 T 3T 2
FET 91 % s 0% ageq Wy (Far wafy
¥ fea® M @ 4 g9 97 § Ay
qae &1 Afwa, s & 4 s
e g afew 9w admt § Afawsm
I A oA Fymaw g
T yuf=a AT fAawa § 5 @re s
Ft s & #9 § gurq g4 473
ZRT

HETaaT, AT ATeT T T A9 AT AT
§ F ST a7 g | oely Ty oA
afkas T qTisT gan &, 3E 3B A
wgey ot fm o & faae A seger
1Y ¥ oF £ | 39 qfvag & «ff fRresT
arg Twrg wE §, o soem oW @
A goarr w3 A sger gt
fag w1

w1 AEAT faar © JifE & AT -
FTRAE

st Qo dte WAL : § TEN AT,
T a9z T TwieT @@ faam § gan
27 awg w1 gfafafues gt e 7 &Y
SRT £ AR O =afaq &1 A7 ey @
s afmz &1 gfesr ¥ a5 qrar
T B | WA GO & T FAT v T
W

SHRI BHUPESH GUPTA : Now that the
Prime Minister has come, I wish to invite
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his attention. Yesterday he was good enough
to say that in the House a Cabinet Minister
should be present but today when we met in
the afternoon nobody came and I pointed out

SoME HON. MEMBERS : Mr. Chagla
was there.

THE DEPUTY CHAIRMAN : I am told Mr.
Chagla was here.

SHrRI BHUPESH GUPTA : But then he
went away. When he went he saw that there
was none. Nobody came afterwards. Madam,
through you I would like Mr. Shastri to make
his Cabinet colleagues obey him for the sake
of a change.

SHRI P. N. SAPRU : Mr. T. N. Singh was
here.

SHRI LOKANATH MISRA : He is not a
Member of the Cabinet.

i Wo Ao ATAAAT : WEEYT, F 0F
T FET U5 AT ATE 7 9 FTE AT ATZAT
Z | wITEAT ST T g WA F7 90e
T ZU A5 WEA F wfaw g
Forer #zaaaT & AT 7 T /AT
SATAT 47 77 AT farEAar 5w @
2| wwer |, faeT awt #, g8 g
o7 FIAT 57 721 2 fF T wAT 71 fae
TFTT g3 AT AfEd, AiEAATE F A
A 7 & AfvTs aREgT % Ardd, 98 394
7 &1 g1 9T | Afx g Ao F@et 7
AT FTT FT FAT N, FTADT ATAHT FIA
gm W 4% JeAT E | WA A OF% FHA
I3T | AfHA A% AW T F AITT
N AT ATHA 94 G7 4F T KL G
TEL BT e AT AT & T H AR
20 FTE AT AAATAT FL A, 29 1 UFAT
T TAT ALY EWT | F9 AE A ATE, AT
Fmam e fafa A e sav g
ATA 1 a9 917 fammres i feeward
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AT 0% Z | qaT wAT A 0F e F fr
Ay 9z 7 9 5 7 Fw0 fa=mis 7 9w
# aATRIT | AE7 02, TRiAm T A0
I FAAT TFT AT | T uF a0 F e
it a2 7 |1S e 0T 7 399 w1 B
X 7 AT & g9 T A7 7 9T A4
gafAg - ¢

Ay AW

SHri BHUPESH GUPTA : Mr. Atulya
Ghosh did not enter any University.

Higodio ATRAAY: . . AT AT
a1 § A TE AHA | A0 F fraw @
FAET A F R AW A TA—agi
30 q1 fy wr vET & FE Al AT
i gawe, miA A & awer ar
7R G, A XL AN AT G E | Al
7z v Gz W E BF deer aer
Afadi ¥ arg # F—ara ¥ afaer v
oo 51 = WAt FT—AT FUH T T A
A 777 & A1 fediEE F am oA
A €, A T ST AT T FZT AT 2,
T fa=T w97 A1 97 feafer adt amw 2
20 WEA F 54 #4652 a1 o fawa e
TTEH Z9 T OFAT T, AGTAT I TEAC
77 7% | g afz 7% faeet &1 amr
@ 21 T 9 wer wfad q oadr
FES T AT W7 W A7 A @ar ar
AT A1 e WA w9 &
A7 urfEat & ey AT A0 A7 A
g ¢ SAANET T AT ¥,
g AT, FoAAT FIAT TIAT | WA whawi
# fa=e fafarr o1 ® &g amfs 7@
2 quifs 27 nw A1 F19wa | 4%
3T AT WTFAT | A A AT
a9 gFEdr Afzg fH o1 A GEE g,
g fa=eit & 207, favsr 21 3 79 & @y
faare 9% 2, afsa S a0 g4
IEN FFAT F oAvg ARy A S
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FeawA # g1 F fmarterr a8 fagram
THAT | o o g #F g A, feet o
T F g Y A WA F 97 F
Zw faer 78 % awa £ | 72 ArwAT F71
UF T g FHEF g sA AT g |
HEMEAT, HIA F FAED FFATT AL
"I AT A7 9 A9 W ARG R & fE
FH WTeA w1 90 g faAT Wiz afy
aifed 1 oz frafa & = o S
TEATAT F A AT FA AT AT ¢
.
srranfa o T wd e '

—

T

oY Go do MWAAT : § @0 T @I
g | T AE oA w7 awAl 2 x5
AT, 37 78 T e S T a7 % A
ATET 721 T 371 & A7 Tg1 7 747 72T
ST R | R T OF g 4
AT FIAAT AFEAT FT 47 9 77 T
f& ga 77 geEl F1oA9W A9 AT
FEATEAT T2 921 72, A1 48 3If=q avqH
TEAATE | THHAT | AT FIHT HI
& 20 ATFATFETT FT THS AT F
e T TTARC T2 F9A 307 | 29 99 7
T4 qF AT ATTHIT A2 FLA AT qT
& 7z zardr arfy qfw F1 ardr §59%
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"English is a language of international
commerce, it is the language of diplomacy,
and it contains many a rich literary treasure,
it gives us an introduction to Wesiern
thought and culture. For a few of us.
therefore, a knowledge of English is
necessary. They can carry on the
departments of national commerce and
international diplomacy, and for giving
science. That would be the legitimate use of
English, whereas today English has usurped
the dearest place in our hearts and dethroned
our monther-tongues. It is an unnatural place
due to our wunequal relations with
Englishmen. The highest development of the
Indian mind must be possible without a
knowledge of English. It is doing violence to
the manhood and, specially the womanhood
of India to encourage our boys and girls to
think that an entry into the best society is
impossible without a knowledge of English.
It is too humiliating a thought to be bearable.
To get rid of the infatuation for English is
one of the essentials of Swara;j".

¥ ~al7| |
o 3 A sl s
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"Surely, it must be quite easy for the
Provincial Governments to have a staff
which would carry on all transactions in the
provincial languages and the inter-
provincial language which, in my opinion,
can only be Hindustani written in Nagari or
Urdu script."

Urdu script means Arabic script—

"Nor need the provinces wait for the
Union for solving ihe question ... If the first
step, that is. revival of provincial
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speech in all public departments takes place
immediately, that of inter-provincial speech
will follow in quick succession. The
provinces will have to deal with the Centre.
They dare not do so through English, if the
Centre is wise enough quickly to realise that
they must not tax the nation culturally for
the sake of a handful of Indians who are too
lazy to pick up the speech which can be
easily common to the whole of India
without offending any party or section. My
plea is for banishing English as a cultural
usurper as we successfully banished the
political rule of the English usurper. The
rich English language will ever retain its
natural place as the international speech of
commerce and diplomacy."
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SHrR1 BHUPESH GUPTA:
many things.  Don't bother.
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"There is a common element in the main
languages of Northern and Central India,
which renders their speakers, without any
great conscious change in their speech,
mutually intelligible to one another, and
this common basis already forms an
approach to a lingua franca over a large
part of India. To this should be added that
for the Bengali and Western India groups, it
is very easy to acquire a working
knowledge of Hindi. The problem is a
serious one only to South Indians. From the
political as well as cultural and business
points of view, it is imperatively necessary
for the South Indians to learn Hindi."

C"‘f L) ;S/ ~.}‘3’ ZT i

-

"No less important than political reasons,
the cultural unity of India demands the
knowledge of a common spoken language.
The South will be a dead branch of the tree,
if it is not in living daily contact with the
larger India, and here too we cannot rest on
the English medium, which is bound to
recede into the international background as
India advances towards its goal."

-V

"The arguments for Hindi do not
mean the neglect of the mother-tongue."

T L R e T
Ag_u:.b
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"The arguments for Hindi do not mean
the neglect of the mother-tongue. The
importance of Hindi is in its being the only
possible State language of India, and
therefore the need for the Southerners to
learn it. It cannot and should not lead to
neglect of the mother-tongue any more than
citizenship involves the neglect of the
domestic duties. The family rests on the
State and the State rests on the family.
Neither can be neglected. So also must boys
and girls in India learn the language of
India, while amending to the language of
their own province and people."
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I FUT TN IN A § AF za4m
ot fom wedT & zamr aifgo grg
g # f3| 397 awifaat #v ofeag
AT 39 99 F09 & a7 T Fgw 4v
% 29 et a9 & oo 97 31 e T8
FII AT g0 5 ORI §FAE wET-
#7 AE1 &0 1 A1 w7 2zt aw gan i
wAE gaE fam qri8 §9 o a9y
{7 AT 39 T 1 TATITIET | FATT
7% 931 21T € F 3 a9 h e A T
ATE | AZT AT A g 7 oad 7

F1E Fgar 2 fr sfezzam a1 a9z fear
ST |

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) IN THE CHAIR]

F1€ Fgar 2 i sfforer drs o
o1 s e faar s 1 e W et a|
7 fan = I T AT A
AT ATEAT & 20 AR & 9e wi
awed § ®W foar | w1 agdw
% 916 fam 39 72 £ e aagantar
AF IAH HAA ¥ AZ AT AT 07 @I
# g Wt w21 & e s e gl
397 AT AT EFN, TTETE] FA 21
AT FAZT 1918 Lo 7 o9 a3 wgreAr
T T FE FT AT AT W A T
7 AT AFAT T AW HIA @ | IH
T FOAT F AET AT F FA-AA T
AT WITHS F H1T HTH 61 AW & FA-
F T AN TAH 7 AT7 a7 Gl F 2
T ANATEHIT ¥ ATY ZY AEAT TH
T F F=GT 777 7 A=A 41 fF e
ST AE AW KT WA AT | FWUA
AT FHET 7 F5 T T(eq e O R
fe feedl AvEET I3 ZE0 1 ATHET
fRere & T2 AT FATT § 291 F1 FIOAT7
Zrm | az fasga avw wifaAr 9t s
w7d fwdr fFog F % F7 Q6Ew 980
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[ ot @A 4a aqifaa’)
gt | 39 99 T faare w18 J2
LUEE Gl

ATTAT & ATT AT AETAT AT T 5D
FAETT FE 1 A AT ATHA @A
ST § # A F7 3T @60 § A
W A7 ANHA & FUSAT F AT 30 FTHH
TE AT AFAT F | W { OF G7H AT
Ty W W AW F A1 o SO A= A
afsa® =pal # Ter & we difge g
F W1 wETEE & a9 97 B g
#1T F A 2 T 3% a3 o qfeww
e 97 73 g A1 S St -
AT A § ST JUST A A@ T A9
FT I FIA § IART AFMIAT qqAT F
AT AT TF | HIT T AT AT AfAAT
s o wF fawas 3 adiae
At # w9 9T F | gHIE THo To
ﬂtﬁuﬁoﬁﬁﬁmﬁﬁﬂﬁm
T § ¥ o 41 a1 A A ard ard @
w1 AW & fau awm @ oswl
T g e e et &
difae #fmsr ara e # arg 9
qEg &1 4% 41 g9 w0 9Y A
frerdt & ag fafew w0 & O F@ 2
fergearit wat # #1dr 4 § Wi adt-
agt {7 gt At o F Fifag )
a# FfalEsaT 41 & F & suer
FFEAT AT AT F | FAS ATAAT HE
Farfafwsos a8 21 9= Afes &
fewmr & g% 7@ 8 fgrgrarit qeeiE
F Haleas fergramdl Fa9 & qalems
FO T T AT | AW GF I 397 2,
S 7 AT &, UF @9 oAF T qg H
a| FOT ¢ gaten  afad At
[ E At W A FE-TE Al
AW AE-AS! A T Aew il &
aral & o g &\ o g W A g
afae 7qd & o qfiwa & w5 am
ot fr e o & & A1 q@0 & &
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FTT A AT F oFw o F g
i & mfau fF 4asi w1 ag7 748
wfrga i@ 2 v A ma
FTE FET TG FIAT & AT FTAT § AT
& At ATg-ATE FeA & | AT Ay wrd
G AT A4 & | ATT ATH T3F & 707
wE arge wa Afaa st fa s aren
AT & AT A8 A arAA awar @ |
T A7 g9 A TE A¥ET HAAT 1A
TN AT FH RN FASAT F A
TOE AT g |

HETCRT ATHT 7 7% qAfea® 1921 §o
7 Fgr ar 59 fr 7z fa=dr av fgrgmardt
F 99T FL G 9 7 = ar fem-
AT F A1 BF A qamar| 418
AFH FIET & 3T S T IE &N v @
AT 412 F 55T & o7 ard 41 faedr @
STET & | At wgreAT A A 1921 fo
# ‘g sfem’ | faar qa—

"English is a language of international
commerce, it is the language of diplomacy,
and it contains many a rich literary treasure,
it gives us an introduction to Western
thought and culture. Far a few of us,
therefore, a knowledge of English is
necessary. They can carry on the
departments of national commerce and
international diplomacy, and for giving
science. That would be the legitimate use of
English, whereas today English has usurped
the dearest place in our hearts and dethroned
our mother-tongues. It is an unnatural place
due to our unequal relations with
Englishmen. The highest development of
the Tndian mind must be possible without a
knowledge of English. It is doing violence
to the manhood and specially the woman-
hood of India to encourage our boys and
girls to think that an entry into the best
society is impossible without a knowledge
of English. It is too humiliating a thought to
be bearable. To get rid of the infatuation for
English is one of the essentials of Swaraj".
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w1 qrarer fem & g e W
i ¥@r1 21 faasa 1947 fo #1
TE A1A FO9 ST 7 T fedi—

"Surely, it must be quite easy for the
Provincial Governments fo have a staff
which would carry on all transactions in the
provincial languages and the inter-
provincial language which, in my opinion,
can only be Hindustani written in Nagar! or
Urdu script."

Urdu script niea'ns Arabic script—

"Nor need the provinces wait for the
Union for solving the question. .. .If the first
step, that is, revival of provincial speech in
all public departments takes place
immediately, that of inter-provincial speech
will follow in quick succession. The
provinces will have tb deal with the Centre.
They dare not do so through English, if the
Centre is wise enough quickly to realise
that they must not tax the nation culturally
for the sake of a handful of Indians who are
too lazy to pick up the speech which can be
easily common to the whole of India
without offending any party or section. My
plea is for banishing English as ;i cultural
usurper as we successful I v banished the
political rule of the English usurper. The
rich English language will ever retain its
natural place as the international speech of
commerce and diplomacy."

TAF AT AT AT W1
a1 femdt & fams & o f7 fa=dt w0
fatig #4 & s=iv &1 fe=ir enfam
THIgET ¥ TerewE fAar 49r | gg
1928 & 1% #T 919 §—

SHrRt BHUPESH GUPTA :
many things. Don't bother.

He says so

ft o wta st o A AT A W
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it o Are g atfea o
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n@a aifad 2 &) g § 3w e
T s § wa A oA A
HTHA TEAT AEAT 2 F TR 7
MY i

*'There is a common element in the main
language of Northern and Central India,
which renders their speakers, without any
great conscious change in their speech,
mutually intelligible to one another, and
this common basis already forms an
approach to a lingila franca over a large
part of India. To this should he added that
for the Bengali and Western India groups,
it is very easy to acquire a working
knowledge of Hindi. The problem is a
serious one only to South Indians. From
trie political as well as cultural and
business points of view, it is imperatively
necessary for the South Indians to learn
Hindi."

fET 9 F%7 92 Fad 2 —

"No less important than political reasons,
the cultural unity of Jndia demands the
knowledge of a common spoken language.
The South wiH be a dead branch of the
tree, if it is not in living daily contact with
the larger India, and here too we cannot
rest on the English medium, which is
bound io recede into the international
background as India advances towards its
goal."

Tz ATEL AT A9 2 A1 6§
IR FET qT—

mThe arguments for Hindi do not mean
the neglect of the mother-tongue.

AT g Hry & s\ B o g9 A
# 1 az aa=d # f 7= s & oo
AW gtz ®1 93 T 93l 9E
VAT, WA B AT | APRT 4 39 A
THEMA FET 47—

"The arguments for Hindi do not mean
the neglect of the mother-tongue. The
importance of Hindi is in its being the



2077  Motion of Thanks on

[#fv err¥ema £30w arfaa’]

only possible State language ol India, and
therefore the need for the Southerners to
learn it. It cannot and should not lead to
neglect of the mother-tongue any more than
citizenship involves the neglect of the
domestic duties. The family rests on the
State and the State rests on the family.
Neither can be neglected. So also must boys
and girls in India learn the language of
India, while attending to the language of
their own province and people."

ag 39 997 A1 A7 TAAEET
7 AT 4T |

WE A1 FifEguz sEEEl A
femrara gon | Fifeeavz st 1 0%
g fzar 5 foedt a2 & o W
AT FEFTE W Z60T A T A9 A
TARIF T H AT FAT | AT AR AT
= 2 fw o ar &1 % asifeE & 3z
qAGAT AT | W ATIRT FATAT ATEAT F
f AT feamoe F 2% ardmEr 989
A Fifezuz FEFaet § A a7
7% 77 77 Far fF fa=r 72t &1 o= wy
2l | mE A ag o il d-
I UAT F91 I T A gL e
T HAT A Fey 91 fF frlr o & =
TS O qTAT AW 20 AT awTw
fewmom & az wifezgwm & sifasw
fara w6 foedt 2amey Trsramar 2T
37 ware 7z Gar Zar & i s
T AN ATEAT U7 TS T AT HAT F1
T SHA 72T & FUT T T TOFT FIC
BT 2 FOA FT A 4T TET F 1 T
#iT Fifezzgms a9 & aw wue
FHEL 4 4 IO 1954 To FT UF
e O fear a4t # ww arew
ATHA T TN T G 7@ AGATE
At T 4zt 7% w21 Ay qr 5 faedr
F ATEAA T 9T FEEAEL FAL
Z faar s | 3w aaT fedt vl A g
A 77 v 7@ e afer e

[ RAJYA SABHA ]
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e ATEHT ot wErr A e qw &
faeit z@ 7 ot Tad faems srary 4@
3218 | A1 9T TF T FATE AT TAT AT
@ ar Ffea s aeg # oo 3w
A G AR A A &
SE qg A FAT I A T
T I I A Fe Fo FOIHETT A
A1 IH A% AT AT FATHT AT
A g7 ot 9 AT IA g7 AEfAai F i
HeRfa §ag gav | (Time bell rings)
Ao, & T AT st ore &Y e @0

39 gaee (s wEER S
wiid ) ¢ 15 fame s aEw @ Ei
Eeil oAl

Ht mrt W g arfe” o Am
AT T AFT WY 9 IART T q AZ
T4 §% FAT | AL FAT qAAE & HETAT
Ay & fFEr w1 awmd g e
T WA o wEAETEm F faErd
FT AT FO ARTH AATESI ¥ fara
FY ATIT ZU AT FAT | AT H WA A
ot g 1 A e o agdw F A6
I GET FT a9 97 41 a1 few A
AW FT TAH gV # | F I HAT T
am Al q9¢ IvAn Fen fwoga
TEATTH F7 AT R Y A0 e T
F FATH 7g a1 Feft A7 2rera 7 v 7t
AT FY ae & Fow ez i Gy P
AT AT T TEV AZCH T H1T ATAT
F [TAT THAT B | OF A FAHE
fasré s ity far s fr g
1 F 1 agdw w1 4 5 g
& a1 amafeat & g fzam | gagmay
ST T S S A TR AT A
FT 70 Eo TETHTATE HIF4 § ATEAF
TE AT q | Wy Afaae F oaew ®
ST AT AT AT HFA T | WAL I A
7 uF s teifafaferET o gerre
1 &AW FIAT A7 ALHIT AT 30
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fau &ew aw 1 A TE g
Tifgn ar 1 faw a2 § =% ol
frd @ 4z faegw afem 8 4
i =gar a1 fF v weft T o Ay
UET T H AZA WA § FW F A
SETT 41 ) dT9 2O WO WAl F
ZAAT AAET & | FH ATIH! g9 ¢ (F
aga |1 057 19 & 9 2w wa wer
F A4 § TART AYAT A A9 AT IAE
Z1 WgE T | F A1 TS T A
70 Ay | AT 97 FFr ey uw
AT § A & 277 7 FEAr g
£l

39 wamwgw (st WEEIT 9ETE
Arra) R SR ) s ey @
HFT & FEI A1 AT W AT &, AT
fawz 21

Wt Tt wre g Carfem’’ A A
aﬁvwﬁﬁﬁﬁmﬁaﬁmfwxﬁ
TE AT g1 AT wfas & A
AT 2, mmﬁaﬁvnﬁw%w
AN HIT AT AT Z1 AL & | HA
wmmmaﬁrmm
T AT AR & HET @ e aE
FTaH 2 | wwge @ feem @1 g
T2 21 T FW F HaT qofasy &9
A FF FAGGLIA ATH A5 AR
arafeEl @ gra § a1 7 &) W Tw
frd @tz & W a9 A9 AT
Mﬂwaﬂ#ﬁﬂwﬁiﬁrf
=nwmmﬁwmaﬂ*|
Fiﬁ{Tﬂquﬁ?ﬁﬁﬁﬂﬂ‘F{
TET FT gL FEED KT AT HFAT 4T |
WA FT i A8 ufweu fFar
ZAET F+% WO & | AUTH H0E # T A
T ¥HT 2 | UFEA0A fers o A A
F1 w9 faer | gard Afqam & fedan
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TAET JFATHT FT FET HA @A §
T | fgges w1 A dgges grw
F anN ®1 afgds § I Q@ TRy
fear sive, ady a7 Feafemrar aret & wii
21 & fawmm fammar § & 9 yam
. HAT St 7 Ay o favare frem g
At aret st ufader gf @i &t i e
AT ot T 98 THT 4 FIAT | AL AT
9 A0 F Aw Arorferey AT wed € 1
AT qT FT FUET AUECE LA
e @@ A f fire g r-mn w1 fadia

w{t ant we FOw “arfem’ o am
QqTE T A T4 £ AFA I9 TF T@E
AET FIEq HATHATE AT AT A8 & a8
TET A AR | ATE A T AT 9w
F1 Frfen T guraEE A0AT| A
AT AfFT| 2T FTATE 1]

SHRI LOKANATH MISRA : Mr. Vice-
Chairman, Sir, the Government and particularly
the Home Minister gave an assurance to both
the Houses of Parliament as | well as to the
country about two years back that he would
eradicate corruption completely and if he did
not do it, within two years he would quit office.

AN Hon.
co-operate.

MEMBER : You would not

THE VICE-CHAIRMAN (SHrt M. P.
BHARGAVA) : Order, please.

SHRI LOKANATH MISRA : I have very I
little time. If you interrupt me I will take : the
Congress Party time. I am very happy I that the
Prime Minister is here in the House m because 1
hold him finally responsible for , making the
recommendation to the President as to whether a
Commission should be
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[Shri Lokanath Misra.] set up or not. The
Opposition Members S in the Assembly, as well
as some Members of Parliament from here,
memorialised the President as they felt that the
then Chief j Minister and some other Ministers
in Orissa ! were extremely corrupt and in
August they I demanded that a commission
of enquiry ' should be set up.  Sir, instead of
the Prime Minister advising the President
that a commission of enquiry be set up. he
arrogated to himself the responsibility and set up
a Cabinet Sub-Committee that went into it.
Now the complainants are not satisfied
with the decision. The accused is' not
satisfied with it. The country is not j satisfied
with it. If that be so, for whom was this
Cabinet Sub-committee set up ?

(Interruptions) AN HON.

MEMBER : It is wrong.

SHRI LOKANATH MISRA : I do not want
anybody else from the Congress Party to reply
to me. I want a specific reply from the Prime
Minister himself. For whom was this Cabinet
Sub-committee set up if it did not satisfy the
complainant, the accused and the country as a
whole ? Now. Sir, after the copies of the
C.B.1, report and the Cabinet Sub-committee
report have been laid on the Table of the other
House and they have been published in all the
newspapers, I would like to highlight some
points which have not been incorporated ia the
publication.

Suri P. N. SAPRU : On this point, Sir,
supposing the Prime Minister appoints a
commission which he is not authorised to
appoint under the Constitution

SHRI LOKANATH MISRA : Sir, he is
raising a Constitutional issue which he should
raise in the party itself.

THE VICE-CHAIRMAN (SHRI M. P.
BHARCAVA) : Mr. Sapru, let him finish hi9
speech.

SHRI LOKANATH MISRA : Let Mr. Sapru
take his own time or his Party's time.
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Let him not take my time. My time is
limited.

TH: VICE-CHAIRMAN (SHRI M. P.
BHARCAVA) : He is not yielding, Mr. Sapru.

SHRI P. N. SAPRU : The Prime Minister
appoints a Commission .

SHRI LOKANATH MISRA : Let Mr. Sapru
not compel me to lose my veneration for his
age. Do not get up, please, because I have still
some veneration for you.

Surl AKBAR ALI KHAN : The point is
simply this. Is the Centre authorised to make
certain recommendations

SHRI LOKANATH MISRA : Decide it with
the Prime Minister. Do not decide it with me.
He has taken a certain action and after he has
taken that action....

(Some Hon. Members rise in their seats)

THE VICE-CHAIRMAN (SHRI M. P.
BHARCAVA) : You will continue your speech.

SHRI LOKANATH MISRA : I would like to
highlight only some points which have not
been published. The first point is. the then
Chief Minister wanted to take a certain
advantage from the State Government, and
when he wanted to take that advantage, even
the Chief Secretary did not side with him. The
C.B.1, report says that the Chief Secretary on
the 1lth February, 1961, on specific occasions
brought to the notice of the Chief Minister

SHRI BHUPESH GUPTA: What are you
reading ? It should be laid on the Table of the
House. I will explain why.

THE VICE-CHAIRMAN (SHRI M. P.
BHARCAVA) : Mr. Bhupesh Gupta, we are
governed by the ruling of the Chair. Let him
read.

SHRI BHUPESH GUPTA : No, no.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please sit down. You have had
your say.

SHRL BHUPESH GUPTA : On a point of
order..

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : What is your point of order ?

SHRI BHUPESH GUPTA : The ruling of of
the Chair was never that it cannot be laid on
the Table of the House. The ruling of the
Chair is that a confidential document, as it
was then said, coiild be quoted and read from.
That is what he has done. Now, Sir. under the
rules the position is quite clear, as far as the
Government is concerned. When he reads out
from something, we can ask it to be laid on
the Table of the House, Government is
normally obliged to lay it on the Table of the
House unless they for some reasons of public
interest., with the permission of the Chair, do
not agree to do so. As far as the Government
position is concerned, it is only when the
Chairman allows and. after the Government
has sought protection that the document need
not be laid. As far as a Private Member is
concerned, there is no clear ruling on this
point, Mr. Vice-Chairman, it is a serious
matter as far as our House is concerned.

THE VICE-CHAIRMAN (SHRI M. P-
BHARGAVA): What is your point of order?

SHrl BHUPESH GUPTA : I am coming to
it. I would request you to give him the
permission

1

SHRI LOKANATH MISRA : Sir, let me
make one point clear that the time taken by
Shri Bhupesh Gupta will not be counted from
mine.

SHRI BHUPESH GUPTA : May I request
and submit to you that you will be good
enough to direct that these documents which,
he has cited be laid on the Table of tbe House
? First of all, I should make it clear that these
documents
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Bhupesh Gupta, I tfiay tell
you that you are reopening a question on
which a ruling has been given by the
Chairman already.

SHRI BHUPESH GUPTA : Yes, we have the
ruling. But, Mr. Vice-Chairman, where has it
been said that a document cannot be laid on
the Table of the House ? We did not have any
document before us on that day. Tbe question
arose whether we could cite from a document
which, at that time, was alleged to be a secret
document. As far as the Chairman was
concerned, he said that he would not allow a
Private Member to lay it on the Table and he
added that at the Member's discretion he could
cite from it. He left it to the discretion of the
Member what he should or what he should not
do. He has exercised his discretion to the best
of his judgment and Bona fides. He is quoting
from what he claims in this House to be the
report of the C.B.I, submitted to this
Government. Now the ordinary rules operate.
That ruling did not cover a concrete fact of
actual citation of that particular report. Th*
ordinary rule says this—therefore we come to
that—our House has got its own Rules and we
have formulated them and we cannot go
beyond them but what is the position ?' Here
the position is. can a Private Member be asked
to lay the document on the Table of the House
? I say 'Yes, the Chair has got that authority
and it is in his discretion as much as his
discretion in other matters'. I would request
you to exercise this discretion. Now I will tell
you why. In the first place we read in tha
newspapers that the C.B.I, report has been laid
in another House of this Parliament That is
number one. Number two is. simultaneously,
on the same day, questions were raised in both
the Houses of Parliament' and it was not
allowed to be cited at that time.

THE VICE-CHAIRMAN (SHRI M. P.
BiiAuaWA) : Mr. Gupta, you are quoting
Rule 249 which is very specific. It lays down
the procedure by which a Minister will lay the
paper. It is silent on the Private Member and
therefore you are wasting the time of the
House. I cannot allow you any further.
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SHRI BHUPESH GUPTA : No, [ am not.

THE VICE-CHAIRMAN
BHAROAVA) : You are.

(Surr M. P.

SHrRI BHUPESH GUPTA: How is it?
1 say the precedents.

THE VICE-CHAIRMAN (SHRI M. P.
BHAROAVA) : What is the point of order ?

SHrR1 BHUPESH GUPTA : The point of
order is, we are entitled to have that report.

THE VICE-CHAIRMAN
BHAROAVA) : No, you are not.

(Surt M. P.

Suri BHUPESH GUPTA: We are. Please
do not dispose of this matter in that way.

THE VICE-CHAIRMAN (SHRI M. P.
BHAROAVA) : Because it has already been
discussed in this House.

SHRI BHUPESH GUPTA : No, it has aot
been. What has been discussed is whether or
not a Member could cite from a report, alleged
to be a confidential report. To-day he has cited
a report and he has cited under the ruling of
the Chair, that is to say, by exercising his
discretion. You are not going outside the
bounds of the ruling. Then the question arises,
when a document is cited, as in fact it has been
cited, what is the procedure ? In our House,
these proceedings will tell you, many a time
when documents have been cited by Private
Members, other Members had asked : "What
you are citing from and lay it on the Table of
the House with the Chair's permission'. In fact
the Chair had asked. Here is sitting Diwan
Chamtan Lall. One day when [ was reading
from a report, he asked me : "What are you
reading from ?' I said : 'Some report'. He said :
'Lay it on the Table of the House'. I did lay it
on the Table of the House. Now there have
been many occasions. I will withdraw all that I
am saying if from the proceedings of thirteen
years of Par-
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liament it could be pointed out that on
comparable occasions and in comparable
situations a document cited by a Private
Member was not allowed to be laid on the
Table of the House, especially when some-
body was asking for it. Now that is the
position. Therefore, precedents in our House
are clearly in my favour, in tfavour of what I
am saying, including my own case and the
case of Diwan Chaman Lall that I have
mentioned. Here it is important. You have to
consider it afresh, not the other thing. The
other ruling stands. A document has been cited
in the other House and placed also in the other
house. The Member claims that it is the same
document. How do I know unless and until I
see whether it is the same document or nol "'
The Member's bona fides are in question
because it may be suggested that he is dealing
with certain forged documents and unless I see
it you will not be something less than
suspicious in my eyes. Therefore in order to
vindicate his honour, it should be laid on the
Table of the House and what is more important
is this. Here I would not quote you anything
but I would only like to say what is the British
practice. The practice in the British Parliament
is this. In such situations, when confidential
documents of this kind are referred to, even
the Government is forced to do so even when
it says that 'Normally we would not like to do
so', unless they take a very firm stand. As a
matter of fact, Mr. Anthony Eden himself at
one time—it had been pointed out in another
place—Ilaid the document on the Table of the
House although somebody was quoting it and
although he could seek protection. The normal
parliamentary convention in such a public
matter in this, not to hide things. The normal
convention is to take the Parliament into
confidence. The question of other thing does
not arise—security and other things, do not
arise—because we have not seen that
document. Whether it concerns security or not,
whether it undermines security or not, whether
it is genuine or not, we do not know. All that
we know is, here is a Member who claims
something to be the C.B.I. Report. We would
like to have a look at the report. I cannot for-
mally look at it, neither the Members can do so
unless we make it the possession of the House.
It had been made in the possession of another
House. It would be anomalous now if we do
not have this thing
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in our House. We should be in a disad-
vantageous position. In the other House the
report can even be discussed on a mo-lion that
the Report be taken into consideration. In our
House we cannot do any such thing at all.
Secondly why should we read or know a thing
of public matter from the report placed on the
Table of the other House when this
Parliament, in such matters, has concurrent
jurisdiction ? I should like to know why we
should be charity boys of another House
rather than exercise our own right and dignity
and have it in the same way, in no less a way
than they have, in order to get seized of the
matter and discuss it. Mr. Vice-Chairman. I
would appeal to you in all seriousness : 'Let
this precedent not be created that in
Parliament one House has a better thing,
better appraisal of a situation and seized of the
matter and another House has not allowed it to
be taken in the way it should be taken up. The
Members of this house should be made to
depend on what some Members in another
House have said ar laid on the Table of the
House. When it is claimed that the documents
are the same, we should be put pari pasu on
the same footing with the other House and
hon. Member in my House, equally a Private
Member, should be allowed to lay it on the
Table of the House.

Then it is very very important. I would ask
here that the Government is shirking this
matter. We want to assert and prove otherwise
after laying it on the Table of the House that
the document is genuine. The Home Minister
did not say whether il is genuine or forged.
Nothing he said. . .

PrOF. M. B. LAL (Uttar Pradesh) : What
are we talking ?

Suri BHUPESH GUPTA : I am talking that
it should be laid on the Table of the Hous? so
that we get other opportunities to make the
Home Minister come here and admit what he
has sought to deny, namely, the document is
genuine. We want to vindicate our position
and we want to make it out here by leaving it
for the judgment of the House that we are
dealing with a genuine document, that we are
exercising our freedom of speech in the
interest of the country, that we are free and
frank in this
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matter, that the Home Minister is prevari-
cating and hiding things and in the public
interest the whole things should be brought to
the possession of the House so that the
matters is thrashed out.

DiwaN CHAMAN LAL (Punjab): May I
have a word in regard to what has been said to
you and to this House by Mr. Gupta "' I think
it is a very important question that Mr. Gupta
has raised, there is no doubt about it but I
would refer you to the ruling that was given
by the Chairman of the House—I think it was
on 26th February. The ruling that he gave is
as follows:

"I have since seen the papers given by
Shri Lokanath Misra and also consulted the
Government in the matter. The Government
do not proposed to lay the C.B.I. Report and
the findings of the Cabinet Sub-Committee
on the Table of the House as they are of the
view that these are secret and confidential
documents and as such privileged. In these
circumstances..."

I want you to mark these words—

". . .1 will not be able to insist upon
laying of these documents by the Gov-
ernment on the Table of the House."

The question that my friend, Mr. Gupta has
raised is a little different. It is not a com-
pulsion that he is seeking on the part of the
Minister concerned to lay the documents on
the Table. What he is saying is, that if a
Member quotes, then before he can proceed
with the quotation of any document, whether
it is a secret document or otherwise, then he
must lay that particular document on the
Table of the House, and that the Speaker and
you, Mr. Vice-Chairman, must call upon him
to lay the document on the Table of this
House.

Now it is for you to decide whether the
second part of this activity on the part of an
hon. Member, who wants to quote from a
particular document, should be continued, in
the sense that you compel him to lay the
document on the Table of the House. I might
draw your attention to the fact that I myself,
many years ago, in the year 1927 I believe,
raised this particular matter and quoted from
two secret documents which came into my
possession through the energy of the present
Governor of Kerala,
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[Diwali Chaman Lal.]

Mr. V. V . Giri, who sent these documents ' to
mc from Jamshedpur, and asked me to deal
with them. I quoted from those documents and I
was immediately called upon by Mr. Patel, who
was the then President of the Legislative
Assembly, I was asked by him, "Are you
prepared to lay these documents on the Table of,
the House ?" I said. "Yes", I am prepared to lay|
these documents on the Table of the House, but
you must permit me to make use of them before
T lay them on the Table of the House." That is a
precedent before you. But it is for you to
decide, Mr. Vice-Chairman, whether this
particular precedent applies here in this House
or not, or whetiier it applies only to the Lower
House.

SHRI BHUPESH GUPTA : One point. Mr.
Vice-Chairman, I am not asking you even to
compel hirn. He has volunteered, at my
request, to lay it on the Table of the House
subject to your sanction. Therefore the traffic
is very smooth here. Only you should be
pleased in this matter.

PROF. M. B. LAL : I wish to say that if the
person who was quoting from the document
had been unwilling to place the paper on the
Table, then the question might have arisen
whether the private Member, while quoting
from a document, can or cannot be compelled
to lay the document on the Table of the House.
But if the Member who is quoting from a
document is prepared to do so, that difficulty
also does not arise. The only question is
whether he should be allowed by the Chair to
lay the document on the Table of the House, or
not. The rules do not prohibit the Chair not to
allow the document to be laid on the Table of
the House. I wish to say, Sir, that in this
particular case there is a lot of difficulty. They
say that a Cabin;t Sub-Committee composed
of Congress Members was carrying on an in-
vestigation or an inquiry against certain
Congressmen. Some things are quoted; som”
things are denied. Here a Member of the
Opposition is quoting something. We do not
know whether he is quoting it out of the
context, or he is quoting with due
consideration of the context, and as has
happened in the Das Commission
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Report, while the Das Commission Report
made certain aspersions on Mr- Kairon, it also
cast certain asperations on those who
complained against Mr. Kairon. So it is just
possible that in this C.B.I, inquiry report also,
while Mr. Lokanath Misra might be correctly
quoting certain passages from the report it is
just also possible that Mr. Lokanath Misra and
other Members of the Opposition might have
been accused, may be improperly, by this
C.B., in its report itself. So it is necessary for
us to have the whole report in our possession
so that it may be possible for us to find out
whether Mr. Patnaik and Mr. Mitra were to be
accused, or those who made so many charges
against; Mr. Patnaik and Mr. Mitra also de-
serve to be condemned. I therefore request
that you will permit the Member concerned, if
he is so willing, to lay the document on the
Table of the House.

SHRI A. D. MANI : Mr. Vice-Chairman,
Sir, since the hon. Member has quoted from
tfte alleged C.B.I, report, it is necessary for
other Members to find out whether the
quotations are bona fide quotations from a
document which is supposed to be confi-
dential. | do not attach much importance, Sir,
to the plea raised by Government at this stage
that the matter is confidential, because the
document has been laid on the Table of the
other House, and it has so far not been denied.
In this connection, Sir, I may mention that the
disclosure of secret and confidential
documents is not an Indian abera-tion. During
the time Sir Samuel Hoare was the Foreign
Secretary in Great Britain the newspapers
published his negotiations with M. Laval, and
that figured in an angry debate in the House of
Commons which demanded its disclosure.
That all documents which are in public
interest should therefore be published is a
legitimate parliamentary duty

SHRI DAHYABHAI V. PATEL (Gujarat) :
Sir, is it open to a senior Member to Walk
across the line between you and the Member
speaking ? It is against parliamentary practice.

SHRI BHUPESH GUPTA : He did not see it
apparently.
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DiwaN CHAMAN LAL : Iam sorry.

SHRI A. D. MANI: The disclosure of
documents which are in public interest is an
essential parliamentary duty. If it is alleged
that Mr. Lokanath Misra is quoting from a
fabricate document; the remedy is available,
because the moment he places it on the Table
of the House and we find it as fabricated
document he will be guilty of breach of
privilege of the House. So, Sir, since the
document has been quoted, I would request
you to allow him to place it, on the Table of
the House, so that we can satisfy ourselves
whether it is a genuine document or a
fabricated document.

SHRI D. P. KARMARKAR (Mysore) : To
limit myself to the point of order wrongly
raised by my friend, Mr. Bhupesh Gupta, the
Chairman's ruling so far as this House is
concern, is quite clear regarding this
document, and that ruling has to stand. With
all due respect to the efforts of my friend to
raise it again in another form. What they
failed to raise yesterday morning they are
trying to raise it today afternoon in another
form. And what does the ruling meani? It
simply means this. Here is a document which
the Chair has not permitted to be laid on the
Table by a Member—not by a member of the
Government. The reasons he gave, and
obviously the reason is not to encourage such
clandestine efforts

SHRI LOKANATH MISRA : How is it
clandestine ?

SHRI D. P. KARMARKAR : . . . objec-
tionable efforts outside the House.
(Interruptions)
Tim VICE-CHAIRMAN (SHRI M. P.

UHARGAVA) : Mr. Bhupesh Gupta, you have
had your say. Please let him continue. Please
sit down .

SHRI D. P, KARMARKAR : Please listen.
Do not interrupt me. I have fixed my head,
but that is a different matter. (Interruptions)
Now the main object of the ruling
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is ithat if 1 am not permitted to lay a wrongful
thing, which is an illegal thing, because it was
obtained perhaps illegally outside the House. |
cannot be permitted to bring it again in
another form in this House under the Rules of
the House. And now it is possible, supposing
I raise it, I say I am ready, I am prepared, am
over anxious to lay a paper on the Table of
the House and the Chair rules, "You cannot do
it, you cannot lay this paper on the Table of
the House", then I go outside, have a confabu-
lation with a colleague of mine and say,
"Look, my dear friend, now there is Vice-
Chairman in the Chair. I shall come back. .
.(Interruptions) That is quite all right. Both of
us are interested. Mr. Bhupesh Gupta shpuld
be ready to give and should be ready to take.
Let him be not soft-skinned as he obviously
is not.

SHRI BHUPESH GUPTA :  Iam not.

SHRID. P. KARMARKAR : You are such a
marvel to that extent. Now you see the point.
The point is : A Member can just, it is
possible, a Member can just speak to another
hon. Member. Look, you raise it in this form.
You bring it into court and I shall say, "I do
not know whether you have quoted or
misquoted. I shall rise up and say: Well, Sir, in
order to be fair to me, this document is not
before me. I want to check it up whether Mr.
Lokanath Misra or someone has rightly
quoted or not." Now that cannot be permitted.
If he wants to check up, he has to adopt the
same clandestine methods which the other
hon. Member adopted and thus he will be able
to satisfy himself whether the quotation is
correct or incorrect. But no Member can be
permitted to place a copy of the document on
the Table of the House until the Chair has
changed the ruling that it has given,

ot famegme gamEs  Srefaa
(wsa 93W) @ ITHATAA, HEEA, A
Fot qaTaly wgiaa a wfan 4 41, I8F
TR a7 95 F@T 97 F 97 FE wew
1 9 FA1 § AAAT Tl 1
wigar § | o feafy # o 7 agi we IR
Ttz F 72 2, A1 97 F=rarfa 2 i o
qfefeafs zma 21 fr 3 s/ oW feman
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[ fawarsn= wenema; S2fzan)

feft wen § wz F7 T E, AfFAaE H
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AT, AT ST IHF] ZHE HIZ FT FI
TATe AT AT 2, A1 ag aren 249
a7 vaar fean s, ford sar qu 94
fare a1 &% 1 e o frrer |
ZaET FEATE 72T T fA, S,
AT AT ST TH KIZ T FA 2 AT AT HIE
T AT AT 8, A1 qF T 2AA 9T
TEET |
SHrRI D. L. SEN GUPTA : Sir, I see only
one difficulty in The matter, namely, whether
the question now before the House raised by
Mr. Bhupesh Gupta as a point of order, is
covered by the decision of the Chairman I
have gone through the decision of the
Chairman and I feel that that decision does not
cover this point as to the laying before tlie
House the CBI Report by Shri Lokanath Misra
or any body. The question that is covered is
whether you can refer to a secret document.

Sir, you have got to give a ruling. So first
please hear me.

THE VICE-CHAIRMAN (SHTU M. P.
BHARGAVA) : Yes, yes. Go on.

SHRID. L. SEN GUPTA : My submission is
this. Unless you find that the question now
before the House is covered by the decision of
the Chairman, you are not tied by thai
decision. Secondly, the case for your
consideration is this lhat the primary
document is with the Government. This is a
secondary document. A secondary document
is admissible in evidence when the primary
document, the original document, does not
come on the Table in spite of insistence. There
has been insistence and in spite of that it has
not come. So by the application of the
principle of the Evidence Act also you are
entitled to allow the hon. Member to place the
CBI Report on the Table.
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Surt BHUPESH GUPTA: I want fo show to
you here the ruling. The Chairman did not
give him the necessary permission. I will read
from the proceedings, the Chairman's ruling :

"On the 22nd February, 1965, imme-
diately after the Question Hour, Shri
Lokanalh Misra asked for my permission to
lay on the Table of the House certain papers
which he said were copies of the CBI
Report and findings of the Cabinet Sub-
Committee in regard to allegations against
the Chief Minister and certain other
Ministers of Orissa. I did not give him the
necessary permission as [ desired to
examine the papers and consult the
Government."

So you see, he also gave the reasons why at
that time he did not give the permission. He
desired to consult the Government and
examine the papers.

"On the same day in the afternoon after
the Prime Minister made a statement on the
subject, Shri Lokanath Misra wanted to
quote from the copies of the papers he had
in his possession. [ asked hirn not to quote
from these papers as I could not see or
examine them or consult the Government."

The second point was whether he could quote.
He could not consent to it, for he would like to
examine it. Then he proceeded to say :

"I have since seen the papers given by
Shri Lokanath Misra and also consulted the
Government in the matter. The Government
do not propose to lay the CBI Report and
the findings of the Cabinet Sub-Committee
on the Table of the House,"

The stress is on the Government there—

"as they are of the view that these are
secret and confidential documents and as
such privileged. In these circumstances, |
will not be able to insist upon the laying of
these documents by Government on the
Table of the House."

Here the question was whether the Govern-
ment could lay it and he said, "I will not
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be able to insist upon the laying of these
documents by Government"

"The next question is whether  Shri
Lokanath Misra may be permitted to lay j the
papers which he has in his posses- j sion and
which he claims to be copies of the CBI
Report and findings of the Cabinet Sub-
Committee on the Table of the House. I
regret I cannot permit him , to do so.  These
are in their very nature confidential and secret
documents and as sucb [ cannot permit them

to be laid on the Table of the House.
Besides, for obvious reasons, Shri
Lokanath Misra cannot authenticate the

papers he desires te lay on the Table.

As to how far Shri Lokanath Misra can,
during the course of his speech in the House,
make use of the contents of these papers, I
would only say this much that the matter be
left to the good sense and discretion of the
Member himself.' I Then I raise the point.

"Sir, when 1 raised this question yes-
terday, you said that you would also look
into the original documents, the report of
the CBI with the Government. In your
statement, you have said that you have
consulted the Government but there is no
suggestion that you had also seen yourself

the particular document with the
Government."
Then an hon. Member asked whether it ! was

open for Members to discuss it after a ruling
had been given and the Chairman said :

"He is not discussing it. He has raised a
point and I will be able to explain it."

And then the Chairman said :

"I would not like to say anything about
this because I have said whatever I had to
say."

Now it is an open question and just now we
have had discussion, and he has quoted. Now
the position for you to consider is, after what
Diwan Chaman Lall has said and after what
has happened over this matter, is just not to
come in the way. He is willing, the hon.
Member is willing to
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lay it on the Table of the House. I ara not
asking that the Government should also lay it
as a published document. In a sense it has
been laid in the other House. Why, Sir, should
you take upon yourself this onerous and heavy
responsibility of coming in the way of denying
to this House, what we should normally be
entitled to when our colleagues in the other
House are having it ?

SHRT ARIUN ARORA (Uttar Pradesh): If
the hon. Member is so anxious to have an
opportunity to read it, he can go to the Library
and read it.

PRrROF. M. B. LAL : First of all I would like
to know if Shri Lokanath Misra is prepared to
lay it on the Table of the House.

THE VICE-CHAIRMAN
BHARGAVA) : Order, order.

(Serr M. P.
One at a time.

SHRI, BHUPESH GUPTA : One thing I
must say. It was a very uncharitable remark
by Shri Karmarkar,—I find he is not here—
that I took advantage of the Chair's absence.

SHRI DAHYABHA1 V. PATEL: Heis
ihere.

SHRI BHUPESH GUPTA : First of all il is a
very bad remark. You are here and I have
great faith in your intelligence and wisdom,
though it seems to me that Mr. Karmarkar may
not have it. I know you can look after yourself
and the Chair. That is the first thing. And then
it should not be said that it was clandestine.
Whal is clandestine ? It is the Government
which is functioning clandestinely. We want it
to be all open, to be laid on the Table of the
House. Let it be proved whether what he has
and what we are dealing with are forged
documents or whether thev are true
documents. Let the Home Minister come and
deny it. The fact that 24 hows have passed
now since it was laid on the Table of the other
House and that document the Government has
not denied and said that it is not genuine, that
only proves in the circumstances of the case
that the document is genuine. The irresistible
conclusion in law is in comparable circums-
tances that the document is genuine. If
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[Shri Bhupesh Gupta.] the document is
genuine prima fade and it has been laid on the
Table in the other House, we should be in
possession of it and it should be laid on the
Table here also, at least to see whether it is
same genuine document or a fabricated
document. The Vice-Chairman has his
responsibility and he has his duties. So I
appeal to you to let the House have it. Let the
country know that the Rajya Sabha does know
how to look after itself. The Lok Sabha people
say. "Look Bhupesh, we have laid it on the
Table. We are told much about the Rajya
Sabha" So let the Rajya Sabha even at this late
hour, assert its own right and get possession of
the document and tell the oiher House, even
though we are laic, we are vigilant and with
the blessings of the Chair we have got the
document.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : We are governed by the Rules
of Procedure of our own House and our Rule.
249 is quite clear. A private Member has no
right to demand the laying on the Table of a
paper cited by another Member. A private
Member can lay the document only if the
Chairman permits him in exceptional cases.
Now we have to see whal the Chairman has
said :

"On the 22nd February, 1965, imme-
diately after the Question Hour, Shri
Lokanath Misra asked for my permission to
lay on the Table of the House certain papers
which he said were copies of ihe CBI
Report and findings of the Cabinet Sub-
Committee in regard to allegations against
the Chief Minister and certain other
Ministers of Orissa. I did not give him the
necessary permission as [ desired to
examine the papers and consult the
Government. On the same d;i> in the
afternoon, after the Prime Minister made a
statement on the subject, Shri Lokanath
Misra wanted to quote from the copies of
the papers he had in his possession. 1 asked
him not io quote from these papers as I
could not see or examine them or consult
the Government.

L have since seen the papers given by
Shri Lokanath Misra and also consulted the.
Government in the matter. The Government
do not propose to lay the CBL Report and
the findings of the
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Cabinet Sub-Committee on the Table of the
House as the-y are of the view that these are
secret and confidential documents and as
such privileged."

"In these circumstances, I will not be able
to insist upon the laying of these documents
by Government on the Table of the House.

The next question is whether Shri
Lokanath Misra may be permitted to lay the
papers which he has in his possession and
which he claims to be copies of the CBI
Report and findings of the Cabinet Sub-
Committee on the Table of the House. I
regret I cannot permit him to do so. These
are in their very nature confidential and
secret documents and as such I cannot
permit them to be laid on the Table of the
House. Besides, for obvious reasons, Shri
Lokanath Misra cannot authenticate the
papers he desires to lay on the Table.

As to how far Shri Lokanath Misra can,
during the course of his speech in the
House, make use of the contents of these
papers, I would only say this much that ihe
matter should be left to the good sense and
discretion of the Member himself."

SHRr BHUPESH GUPTA : Before that,
Mr. Lokanath Misra said.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The Chairman has already-said
that this document cannot be laid on the Table
of the House. He has very clearly given the
ruling. I have heard Shri Bhupesh Gupta and
other hon. Members and no reasons have been
advanced which necessitate reconsideration of
that decision. I, therefore, do not allow Mr.
Lokanath Misra to lay the papers on the Table.

Sum BHUPESH GUPTA : Then you lead
the whole thing. Quote the whole thing.

SHRi LOKANATH MISRA: I would like
to point out that the Chief Secretary
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of Orissa did not agree with certain decisions
of the then Chief Minister. The C.B.I. Report
says j

m'The Chief Secretary on 11-12-1961 and
on subsequent occasions brought to the
notice of the Chief Minister that the circular
made a complete departure from the basic
principle of purchases at competitive rates.
He also pointed out that the suggestion to
delegate powers to the F.As. attached to the
Departments would be an absurdity as the
price preference was limitless and F.As.
could not, under the terms of the circular,
accept supplies except through local dealers
where they wfefe available. The Chief
Minister, however, during discussion with
the Finance Secretary and other officials
was of the view that the circular should not
be cancelled. Even in February 62 when
representations were received from Bharat
Chamber of Commerce and Bengal
Chamber of Commerce, against the
purchase policy of Orissa Government,
these were filed under the orders of the
Chief Minister."

h—
—_

goes on to say :

"After the issue of the circular of 17-11-
61, the purchases made by the State
Government Departments from Kalinga
Tubes, through Orissa Agents, increased
manifold and either no competitive
quotations or tenders were invited or
quotations other than those of 'Orissa
Agents' were rejected on inadequate
grounds. Similarly, the value of purchases
of paints of Jenson & Nicholson by the State
Government, through 'Orissa Aflents',
registered substantial increase."

[4 MARCH
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Minister of Punjab looks completely a
gentleman—compared to Shri Biju Patnaik
and others who have been left off. (Inter-
ruption). What is this ? Everything is in order

SHrRI BHUPESH GUPTA : It was a raid on
the public exchequer.

SHRI LOKANATH MI1SRA : It has been a
swindling of public money.

SHRI BHUPESH GUPTA : I am reminded
oi Warren Hastinsfs raid ort Chait Singh's
Treasury.

THK VICE-CHAIRMAN (SHRI M. P.
BHARUAVA) : Mr. Bhupesh Gupta, let hirn
continue please.

SHRI [.OKANATH MISRA : The C.B.L.
Report says further :

"It has been noticed that in purchases
worth Rs. 60 lakhs made through 'Orissa
Agents', which have been analysed, there
Was an over-payment by State Government
of over Rs. 20 lakhs".

SHrI A. D. MANI : You are quoting from
the Report?

SHRI LOKANATH MISRA : Yes. I am
quoting from the C.B.I. Report.

In spite of all this, they are all honourable

Sir. after all these, the Cabinet Sub-Committee men and the Cablr}et Sub-Comml(tee,. as .I said,
went into it and took the whole thing very grrog'ated unto 1tse}f the. responsibility AOf
lightly. Even after the Cabinet Sub- Judgmg and of dealing With the yvhole thlng
Committee's finding, they were hon. men till very lightly. .It has been a partial judgment, it
now and yet they are honourable men, as some has been a judgment Whlc.h has never been
English writer has said. Now. they have only 2°°P ted by the complainants - themselves;
been asked, at the party level, to get out of neither by the |_ accused nor by the country as a
office but all the same they go in the country whole. Then, Sir. Il goes on :

as honourable men. What we trie fnerrtorialists ~ wone  of the immediate inevitable and

demand is that a Commission of Enquity fyreqecable consequences of the circular was the
should be set up. There is already a precedent ¢ieation virtually of a monopoly in favour of

for this in the case of Punjab where it was \gyjssa Agents' for the pro-| ducts of Kalinga
done and in the face of Orissa, the late Chief [ q ciries Ltd.. Kalinga Tubes- Ltd., for

certain categories of
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[Shri Lokanath Misra.] goods, as outside
tenderers became excluded while even local
competition was in effect eliminated as
'Orissa Agents' alone were the dealers for
the products of the above two concerns in
Orissa State. It has been noticed that in res-
pect of purchases of about Rs. 60 lakhs, as
revealed in the records made available, the
State Government made excess payment of
over Rs. 20 lakhs to 'Orissa Agents' as
dealers of Kalinga Tubes Ltd., Kalinga
Industries Ltd., and Messrs. Jenson &
Nicholson of Calcutta."

Then, Sir, the other point to which I would
like to draw your attention is about the
Paradeep Port about which so much is being
said. There has been complete mismanagement
only because a gentleman who has no
engineering or technical qualification or
experience of the particular job was brought in
so that special advantage could be taken by
the Chief Minister, The C.B.1. Report says :

"Shri A. Srinivasan took over as Chief
Engineer-tv/w-Administrator, Paradeep Port
on 16-7-62. Within 5 days of appointment,
he recommended the purchase of 2500 units
of tubular structures of the value of over Rs.
16 lakhs from Kalinga Industries, when
these structures do not appear to have been
immediately required by Paradeep Port
authorities and when Shri Srinivasan could
not even have had an opportunity to assess
his actual requirements of these structures.
He also recommended acceptance of the
condition stipulated by Kalinga Industries
Ltd. for payment of 90 per cent advance and
as a result over Rs. 14 lakhs were paid by
the State Government to Kalinga Industries
Ltd.. with the approval of Shri B. Patnaik,
Chief Minister, within 24 hours of the order
being place."

The Report goes on to say:

"The main issue to be considered is
whether the special terms and emoluments
sanctioned for Shri A. Srinivasan were
justified or whether these special favours
were shown for personal considerations."

"In this context, the points mentioned
below are significant «

(i) As regards the competence and
suitability of Shri A. Srinivasan for j
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the post of Chief Engineer-cwm-Ad-
ministrator, Paradeep Port, there is no
indication in the files that he had any
special qualifications for or experience of
port construction work. Even the service
record of Shri A. Sriniva-san had not
been received in Orissa when the
appointment was approved by the Chief
Minister and no attempt appears to have
been made to check his antecedents. If
this had been done, the fact that he was
involved in a  Special  Polics
Establishment case in 1958, would have
come to light.""

Here is a man and here are his antecedents,
who was appointed as the Chief Engineer-
cwn-Administrator of Paradeep Port, through
whom Shri Patnaik makes lakhs of rupes. All
the same, he is an honourable man.

SHRI S. S. MARISWAMY (Madras) :
Lakhs or crores ?

SHkI LOKANATH MISRA : Through hirn
alone he has made lakhs. Then, Sir, the
Report proceeds further :

"In respect of the above purchases, fol-
lowing irregularities were committed:—

(a) In most cases no lenders were
invited.

(b) Certain orders were placed
merely on the offer of Kalinga Indus
tries themselves.

(c) Some orders were placed even
without the rates being quoted.

(d) There was no provision for ins-
pection of goods of any of the orders.

(e) Ninety per cent advance payment
was invariably agreed to.

(f) No action was taken when sup-
plies were delayed, were found defective
or terms of agreement regarding
unloading etc. were not followed."

This is how, Sir, the Chief Minister, the ex-
Chief Minister and ex-Ministers used
Government money, public exchequer money
in Orissa and all the same, they are
honourable men now.

This morning when a Motion of Privilege
was brought by Mr. Bhupesh Gupta and
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the hon. Home Minister did not know how to Tin. VICE-CHAIRMAN (SHRI M. P.

reply to it I specifically put a question. BHAROAVA) : Then you can continue later.

The House stands adjourned till 1.00 A.M.

THE VICE-CHAIRMAN (SHRI M. P.| (o o

BHAROAVA): Since we have got a large
number of speakers who want to take part in

The House then adjourned at five
this debate will the House agree to sit for one of the clock till eleven of the clock
hour more ?

on Friday, the 5th March, 1965.
SoME HON. MEMBERS : No, no.
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